
























































Proposal No. IA/OR/CMIN/445297/2023 regarding EIA Clearance of Subhadra Open Cast
Mine with production capacity of 25 MTPA in mine lease area of 1111.85 ha of M/s
Mahanadi Coalfield Limited located at Village Gopal Prasad, Kumuda, Nisha, Kankarei,
Raijharan, Nisha P.S Angul, Tehsil Tachler Sadar and Chhendipada, District Angul (Odisha)
- reg.

From: S K Mishra (sanjayakmishra@yahoo.co.in)

To: lk.bokolia@nic.in

Date: Monday, January 15, 2024 at 01:59 PM GMT+5:30

Shri Lalit Bokolia
Member Secretary, Expert Appraisal Committee
Coal Mine Projects
Ministry of Environment, Forest and Climate Change
Govt. of India

Sir,

The Expert Appraisal Committee under your Chairmanship, in the meeting held from 16/11/2023 to
17/11/2023, scrutinized the Online proposal No. IA/OR/CMIN/445297/2023; File No. IA-J-
11015/72/2021- IA-II(M) pertaining to Subhadra Open Cast Mine with production capacity of 25 MTPA
in mine lease area of 1111.85 ha of M/s Mahanadi Coalfield Limited located at Village Gopal Prasad,
Kumuda, Nisha, Kankarei, Raijharan, Nisha P.S Angul, Tehsil Tachler Sadar and Chhendipada, District
Angul (Odisha). 

The EIA/EMP report are found to be prepared by M/s Vardan EnviroNet, Gurugram.

The Committee has deferred the decision. 

Looking into the Test Reports issued on 09.01.2023 available at Welcome to PARIVESH it is found
that for the entire period of monitoring carried out between 03.10.2022 to 31.12.2022, the parameter
Benzene is reported to be below detection limit, which is 0.5 microgram per cubic meter in all the
stations. The villages in which the laboratory has carried out monitoring are named
as:  Pidhakhamana, Tangarsahi, Kosala, Korada, Kalikatta, Golabandha, Kumunda, Malibrahmani, Brah
manbil, Kalamchhuin, Chhotagolagadia.

I would like to bring it your kind information that the results reported in respect of Benzene in all
the villages for the month of December 2022 needs a review. There are some other findings which
show that in December 2022, the Benzene concentration in all these villages found to be varying
between 2.2 to 6.4 microgram per cubic meter. The maximum was found in Golabandha. 

An improper consideration of baseline data may lead to unjustified decision on environmental impact.
Therefore, my humble submission before Your Committee is to review/reassess the data
submitted.

Best regards,
Sincerely,

Sanjaya Kumar Mishra 
AIBE Certified Lawyer | Honourary Editor, Enviro Annotations
Odisha Contact: Priya Nilayam, Maszid Chowk, Balangir 767001 (Odisha)
Delhi NCR Contact: 115, Sagar Enclave, Sector - 104, Near Dwarka Expressway MGF Toyota, 
Gurugram (Gurgaon) 122006
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From : GENERAL MANAGER Subhadra Area, MCL <gm-subhadra.mcl@coalindia.in>
Subject : Fwd: Subhadra Open Cast Project-RegArea

To : Amit Vashishtha <amit.vashishtha@nic.in>
Cc : sharadnegi1957@gmail.com, Akshay Shrikant Bapat <dt-pp.mcl@coalindia.in>, GM

ENVT MCL <gm-env.mcl@coalindia.in>, PO Subhadra Project Subhadra Area Mcl
<po-subhp.mcl@coalindia.in>, SO E and F Subhadra Area Mcl <so-enf-
subha.mcl@coalindia.in>, scml@adityabirla.com

Email SO E and F Subhadra Area Mcl

Fwd: Subhadra Open Cast Project-RegArea

Tue, Feb 20, 2024 08:43 PM
SCML  Environment

5 attachments

Dear Sir,  
 
The reply along with annexures against the Query raised by Shri Sanjay Kumar Mishra through MoEF&CC is submitted 
for kind consideration of proposal of Subhadra Project for grant of Environmental clearance.

General Manager                   
Subhadra Area

From: scml@adityabirla.com
To: "GENERAL MANAGER Subhadra Area, MCL" <gm-subhadra.mcl@coalindia.in>, "GENERAL MANAGER Subhadra
Area, MCL" <gm-subhadra.mcl@coalindia.in>
Sent: Tuesday, February 20, 2024 6:54:29 PM
Subject: RE: Subhadra Open Cast Project-Reg

Dear Sir,
 
Please find attached the justification note along with Annexures against the Grievance submitted to MoEF & CC.
 
Regards
PH, SCML
 
From: GENERAL MANAGER Subhadra Area, MCL <gm-subhadra.mcl@coalindia.in>
Sent: 13 February 2024 18:48
To: scml <scml@adityabirla.com>
Subject: Fwd: Subhadra Open Cast Project-Reg
 
CAUTION: This email originated from outside of the organization. Do not click links or open attachments unless you recognize the sender and
know the content is safe.
 
Dear Sir,
 
Please look into the matter in the trailing mail and provide justification for the matter raised in the grievance immediately.
 
General Manager                   
Subhadra Area

From: "Amit Vashishtha" <amit.vashishtha@nic.in>
To: "GENERAL MANAGER Subhadra Area, MCL" <gm-subhadra.mcl@coalindia.in>
Cc: sharadnegi1957@gmail.com
Sent: Tuesday, February 13, 2024 9:45:46 AM
Subject: Subhadra Open Cast Project-Reg
 
Sir,
 
Please find attached herewith the Grievance submitted by Sanjaya Kumar Mishra which is self explanatory. In this
regard, it is requested to provide the justification for the same, so that same may be placed before EAC for its
consideration.
 
With Regards
 

Amit Vashishtha
Scientist 'E'
MoEF&CC
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Query raised by Shri Sanjay Kumar Mishra through MoEF&CC: Looking into the Test 
Reports issued on 09.01.2023 available at Welcome to PARIVESH it is found that for the 
entire period of monitoring carried out between 03.10.2022 to 31.12.2022, the parameter 
Benzene is reported to be below detection limit, which is 0.5 microgram per cubic meter in 
all the stations. The villages in which the laboratory has carried out monitoring are named as:  
Pidhakhamana, Tangarsahi, Kosala, Korada, Kalikatta, Golabandha, Kumunda, 
Malibrahmani, Brahmanbil, Kalamchhuin, Chhotagolagadia. 

Benzene in all the villages for the month of December 2022 needs a review. There are some 
other findings whichshow that in December 2022, the Benzene concentration in all these 
villages found to be varying between 2.2 to 6.4 microgram per cubic meter. The maximum 
was found in Golabandha. 
 

Submission/ Justification:Vardan Enviro Lab a NABL Accredited Lab based in Gurgaon, 
Haryana was engaged for carrying out Baseline Monitoring Environmental Study during the 
period from October to December 2022. The environmental study conducted was in 
accordance with the guidelines of EIA issued by the Ministry of Environment Forests and 
Climate Change, Govt. of India and Central Pollution Control Board, New Delhi. 

The locations of the Air Monitoring were as follows: 

Stations Name Distance in 
Km 

Latitude Longitude 

A1 Project Site - 20° 57' 36.707" N 84° 59' 28.969" E 

A2 Village Tangarasahi 1.27 20° 57' 33.378" N 84° 57' 59.721" E 

A3 Village Kosala 1.02 20° 58' 49.664" N 84° 58' 15.542" E 

A4 Village Korada 8.4 20° 57' 29.610" N 84° 53' 53.934" E 

A5 Village Kaliakata 3.34 20° 54' 11.191" N 84° 59' 6.014" E 

A6 Golabandha 8.45 20° 51' 27.956" N 85° 0' 1.713" E 

A7 Village Kumunda 1.40 20° 58' 53.749" N 85° 1' 31.201" E 

A8 Malibrabmani 1.02 20° 55' 31.211" N 84° 59' 40.727" E 
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Laboratory analysis of the test samples collected during the period as stated above in all the 
location for Benzene were found to be within the prescribed NAAQS Limit. (Lab Report is 
attached as Annexure-1) 

The different techniques Adopted/Protocols for Ambient Air Quality Monitoring are as 
follows. 

S. No Parameters Techniques TechnicalProtocol 

1 SulphurDioxide(SO2) West&Gaeke IS:5182(P2) 

2 Nitrogen Dioxide(NO2) Jacob&Hochheiser IS:5182(P6) 

3 ParticulateMatterPM10 Gravimetric IS:5182(P23) 

4 ParticulateMatterPM2.5 Gravimetric IS:5182 (P24) 

5 Carbon-monoxide as CO NDIR IS:5182(P-10) 

6 Ammonia Spectrophotometric Method  IS 5182 (P-25): 2018 

7 Arsenic ICPMS/AAS Method 
VEL/ENV/STP/110, Issue No. 01 

dated on 01/11/2021 

8 Benzene GC-FID Method IS: 5182 (P-11): 2006 RA: 2017 

9 Benzo(a)pyrene GC-FID Method IS: 5182 (P-12): 2004, RA: 2019 

10 Lead ICPMS/AAS Method IS: 5182 (P-22):2004 RA: 2019 

11 Nickel ICPMS/AAS Method IS: 5182 (P-26), 2020 

12 Ozone Spectrophotometric Method IS 5182 (P-9):1974 RA: 2019 

13 Mercury as Hg ICPMS/AAS Method 
VEL/ENV/STP/129, Issue No. 01 

dated on 01/11/2021 
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As mentioned above, the testing of Benzene was done as per IS: 5182 (P-11): 2006 RA: 2017 
Standards using the GC-FID Method. (Indian Standard Methods for Measurement of Air 
Pollution is attached for reference as Annexure- 2) 

The test results show that the level of Benzene in all the locations was BLQ (Below Limit of 
Quantification, Limit of Quantification (LOQ) is 0.5 μg/m3) and was as per NAAQS 
prescribed limits for Benzene i.e. 5.0μg/m3(https://cpcb.nic.in/upload/NAAQS_2019.pdf)  
both within the core and buffer zone of Subhadra OCP of MCL. 

Besides, the study results at 02 below mentioned locations (which are nearer to Subhadra 
OCP of MCL) of Central Control Room for Air Quality Management - All India, Govt of 
India (https://airquality.cpcb.gov.in) during the period from October to December 2022, for 
Benzene vide CAAQMS(CPCB)were found within the NAAQS Standards. (Reports 
Attached for Reference as Annexure-3& 4).  

Locations of CAAQMS (CPCB) monitoring stations: 

1) Hakimapada, Angul (Distance of 15 Km from Project Site and 5 Km from Buffer 
Zone) 

2) Talcher Coalfields, Talcher (Distance of 17 Km from Project Site and 7Km from 
Buffer Zone) 
 

Location Positions 

 

This is to confirm that the baseline data generation and its testing was done as per the 
approved Protocols for Ambient Air Quality Monitoring. 

Hence, the Benzene concentrationin all these villages found to be as per the study and as per 
CPCB reports (reference CPCB station-Hakim pada Station nearer to Golabandha Village 
which is approx. 11 km) found to be within prescribed limits during the period October-
December 2022. 
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12. DISCLOSURE	OF	CONSULTANT	
12.1 INTRODUCTION	

Vardan Environet is a pioneer consulting organisation of India specializing in 
Environmental Protection, Industrial Pollution Control, Environmental & Mechanical 
testing, and engineering field. Vardan assists clients in comprehensive environmental 
and engineering services ranging from conceptual planning and preliminary 
investigation to detailed engineering designs. Local knowledge coupled with national 
and international experience of proven technical know-how and a strong commitment 
from our team of experts enables Vardan to assist in solving the clients environmental 
and engineering problems successfully with competence by first analysing then 
visualizing and finally utilizing technically strong and dedicated skill. 

Vardan has successfully completed a wide range of multi-disciplinary 
assignments/reports. The company’s project formulation requires preliminary and 
detailed project investigation. The objective of the investigation is to assess the 
technical viability and cost effectiveness of the proposals vis-à-vis the objective and 
benefit. Vardan was founded in 2012 and brought together a number of consultancy 
services with a track record of performance in the environmental Science and 
Engineering field.  

Headquartered in Gurugram, Vardan has prominent presence in Delhi-NCR, Rajasthan, 
Maharashtra, Madhya Pradesh, West Bengal and Jharkhand. With a man-power of over 
more than 200 professionals, the organization comprises of senior retired government 
officers from various departments like Pollution Control Board, Mines & Geology, Civil 
Services, SAIL, GAIL, NEERI who have decades of experience in the field of 
environmental management. The team also Comprises of young, dynamic and progress 
driven Environment, Civil, Mechanical & Chemical engineers, Geologists, GIS experts, 
Ecologists and Auditors.  

Vardan Envirolab, a sister concern provides reliable and precise testing services for a 
wide range of Environmental, Chemical, Food testing, Microbiology and Building 
Materials with in-house Equipment/Instruments of advance technology along with 
experienced technical staff.  

12.2 SERVICES	OF	VARDAN	ENVIRONET	

 Environmental Impact Assessment (EIA), Environmental Management Plan (EMP), 
Environmental Compliance, Mining Plan, Social Impact Assessment, 
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M/s	Vardan	EnviroNet		
Page	No.			405	

Document	No.:	2022_VM_005_Final	EIA	
 

 Testing of water, Waste water, Ambient & work zone air, stack emissions, noise, 
soil, limestone, dolomite, iron ore, coal, cement, bricks, concrete, blocks, steel bars 
& wires, Indoor Air Quality monitoring, Sludge. 

 Hydrological surveys for ground water clearance. 
 Approvals/NOC/Clearances from various Government Authorities. 
 Detailed Project report/Feasibility report/Plans/Designs. 
 Environmental Quality Monitoring and analysis. 
 Geotechnical investigations, Topographical Survey, Planning and Designs. 
 EHS, Energy and water Audit, risk/hazard studies and disaster management plan 

(both onsite and off-site) 

12.3 RECOGNITIONS	

 Approved by NABET in 21 sectors for preparation of EIA/EMP reports. 
 Vardan EnviroLab is recognized by Ministry of Environment, Forest & Climate 

Change, Govt. of India under Environmental Protection Act 1986. 
 Vardan EnviroLab is accredited by NABL in the field of Testing. 
 Vardan EnviroLab is certified by OHSAS 18001:2007. 
 Vardan EnviroLab is certified by ISO 14001:2015. 
 Vardan EnviroLab is certified by ISO 9001:2015. 
 Vardan EnviroLab is approved by HSPCB & RSPCB. 

12.4 LIST	OF	SOFTWARE	MODELS	FOR	ENVIRONMENTAL	STUDIES	

 Multisource Dispersion Model based on Gaussian Model (ISCST3, AERMOD) 
 Noise Propagation Model (Dhawani Pro) 
 Risk and Hazard studies through Aloha model 
 GIS mapping through Arc GIS, watershed & area drainage mapping, cadastral 

mapping, DGPS survey, 3D modelling, Urban/Rural area planning & management 
and Digital Elevation Model. 

 Transect and line intercepts for Ecology and Biodiversity studies 
 Extrapolative method & Intuitive technique (Delphi technique) in socio-economic 

assessment. 
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12.5 KEY	MANAGEMENT	PERSONNEL	OF	VARDAN	

Table	12.1:		Key	Management	Personnel	of	Vardan	

S.	No.	 Name	 Designation	 Experience	(Years)

1.  R.S. Yadav Managing Director 32 

2.  Roopika Sharma CEO 12 

3.  Aman Sharma Partner 14 

4.  Anshul Yadav Partner 10 

12.6 EMINENT	CLIENTELE	OF	VARDAN	

Vardan has executed around 1500 projects across all over India in a short span of time 
covering both public and private sectors. Following are some of our reputed clients. 

Indian Oil, HPCL, NTPC, NHPC, BPCL, Delhi Metro, GAIL, GPIL, SAIL, NHAI, APCPL, RITES, 
MPPGCL, Indian Railways, JK Lakshmi Cement Ltd., L&T, Tata, Adani, Hero, Honda, HCL, 
Panasonic, Jaypee group, DLF, Godrej, Haldiram’s, Unitech, JBM, Trident hotels, Lanco, 
Aditya Birla, Mangalam cement, JW Marriot, Eros group and many others.		
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12.7 CERTIFICATIONS	OF	VARDAN		
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12.8 ENVIRONMENTAL	MONITORING	AND	ANALYSIS	LABORATORY	

Environmental Baseline data generation has been carried out by NABL Accredited 
laboratory Vardan Envirolab, Sector-5, IMT Manesar, Gurgoan, Haryana. The laboratory 
has also been accorded recognition as Environment Laboratory by CPCB (MoEF&CC).  
NABL Accreditation Certificate of Vardan Envirolab is given below.  
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Table 3.7:  National Ambient Air Quality Standards vide GSR 826 (E), Dt.16.11.09 

Sr. 
No. 

Parameter 
Time 

Weighted 
Average 

Concentration in Ambient Air 

   
Industrial Area, 

Residential, Rural & 
Other Areas 

Ecologically 
Sensitive Area 

(Notified by 
Central 

Government) 

1 SO2 (μg/m3) 
Annual* 50 20 

24 Hours** 80 80 

2 NOx (μg/m3) 
Annual* 40 30 

24 Hours** 80 80 

3 PM10 (μg/m3) 
Annual* 60 60 

24 Hours** 100 100 

4 PM2.5 (μg/m3) 
Annual* 40 40 

24 Hours** 60 60 

5 CO (mg/m3) 
8 hours** 2.0 2.0 
1 hour** 4.0 4.0 

6 Ozone, O3 (μg/m3) 
8 hours** 100 100 
1 hour** 180 180 

7 Lead Pb (μg/m3)  
Annual* 0.5 0.5 

24 Hours** 1.0 1.0 

8 Ammonia (μg/m3) 
Annual* 100 100 

24 Hours** 400 400 

9 Benzene (μg/m3) Annual 05 05 

10 
Benzo (a) Pyrene 

(BaP) (ng/m3) 
Annual 01 01 

11 Arsenic (ng/m3) Annual 06 06 

12 Nickel (ng/m3) Annual 20 20 

Table 3.8:  Techniques Adopted/Protocols for Ambient Air Quality Monitoring 

S. No Parameters Techniques Technical Protocol 

1 Sulphur Dioxide (SO2) West & Gaeke IS:5182 (P2) 

2 Nitrogen Dioxide (NO2) Jacob & Hochheiser IS:5182 (P6) 

3 Particulate Matter PM10 Gravimetric IS:5182 (P23) 

4 Particulate Matter PM2.5 Gravimetric IS:5182 (P24) 
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Final EIA Report for Subhadra Open Cast Coal Mine with production 
capacity of 25 MTPA in mine lease area of 1111.85 ha of M/s Mahanadi 
Coalfields Limited located at Village Kankarei, Pirakhaman, Balichandrapur, 
Raijharan, Kaunsidhipa, Golagadia, Chhotabereni, Kumunda, Bhalugadia, 
Baghuabola villages and Jaipur RF, Tehsil Talcher & Chhendipada, Dist-Angul, 
Odisha State). 
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S. No Parameters Techniques Technical Protocol 

5 Carbon-monoxide as CO NDIR IS: 5182 (P-10) 

6 Ammonia 
Spectrophotometric 

Method  
IS 5182 (P-25): 2018 

7 Arsenic ICPMS/AAS Method 
VEL/ENV/STP/110, 

Issue No. 01 dated on 
01/11/2021 

8 Benzene GC-FID Method 
IS: 5182 (P-11): 2006 

RA: 2017 

9 Benzo(a)pyrene GC-FID Method 
IS: 5182 (P-12): 2004, 

RA: 2019 

10 Lead 
ICPMS/AAS Method IS: 5182 (P-22):2004 

RA: 2019 

11 Nickel ICPMS/AAS Method IS: 5182 (P-26), 2020 

12 Ozone 
Spectrophotometric 

Method 
IS 5182 (P-9):1974 

RA: 2019 

13 Mercury as Hg ICPMS/AAS Method 
VEL/ENV/STP/129, 

Issue No. 01 dated on 
01/11/2021 

Source: Baseline Monitoring Report, Vardan enviro Lab 
 

3.4.2.3 Air Quality Monitoring 

Ambient air quality analysis reports are appended below in the Table 3.9 and attached 

as Annexure IX. The graphical representations of the results are depicted in Figure 3.4, 

3.5, 3.6 & 3.7. 

3.4.2.4 Data Analysis 

The Ambient Air Quality survey has been carried out within 10 km radius of mine site. 

Eight (8) locations were set up post-monsoon monitoring for a period of October - 

December 2022. Measurement of Particulate matter (PM10 & PM2.5), SO2, NOX, CO, O3, 

NH3, Benzene, Ba(P), arsenic, Nickel, Lead, Mercury levels helps to understand the 

existing environmental scenario. The results of PM10, PM2.5, SO2, NOX, O3, NH3, Benezen 

are expressed in µg/m3 whereas the results of CO are expressed in mg/m3 and results of 

Ba(P), Aresenic, Nickel, Lead, Mercury are expressed in ng//m3. The results of all the 

locations were further computed for statistical parameters like 98 Percentile and 

Arithmetic mean (AM). The results are shown in Table 3.9. The graphical 

representations of the results are depicted in Figure 3.4, 3.5, 3.6 & 3.7. Lab Reports are 

enclosed as Annexure-IX. 
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         WORK ORDER 
WO/CPC/SCML/22-23/06                                                                                               Date: 11 August 2022 
 
M/s Vardan Environet 
Plot No.82A, 
Sector-5,Gurgaon-122051, 
Haryana. 
 
Kind Attention: Mr. Anshul Yadav (E-mail: anshul@vardan.co.in; +91 9953147268) 
 

Subject: Work Order for Consultancy Services for obtaining Environment Clearance (EC) for Subhadra 
Open Cast Coal Project, under Mahanadi Coalfield Limited, Angul, Odisha 

 
References: 
a) SCML RFQ vide email dated 20th July 2022 

b) Vardan Offer vide email dated 23rd July 2022 

c) Discussion between Vardan and SCML held on 26th July 2022. 
d) Vardan conformation on payment terms vide email dated 28th July 2022. 

e) Vardan conformation on delivery schedule vide email dated 01st August2022. 

f) Vardan conformation on LD clause vide email dated 04th August.2022. 

g) SCML confirmation on Vardan offer vide email dated 9th Aug 2022  

h) Vardan acceptance on the offer vide email dated 10th Aug 2022 

 
Dear Sir, 
 
SCML is pleased to issue this Work Order No.: WO/CPC/SCML/22-23/06 (hereinafter referred to as “Work 

Order”) to M/s Vardan Environet (hereinafter shall referred to “Vardan”) towards Consultancy Services for 
Environment Clearance (EC) for Subhadra Open Cast Coal Project under MCL (hereinafter referred to 

SCML) in Angul district, Odisha (hereinafter referred to as “Site” as the context may require and as per defined 

terms & conditions, agreed Scope of work and instructions specified herein below:  

1. Service Provider’s Scope of Work: 
The detailed scope of work (inclusive) to be carried out for obtaining Environmental Clearance as per 
the latest guidelines of Ministry of Environment and Forests (MoEF & CC) is furnished below. The scope 

of work will cover all the points mentioned in Approved Terms of Reference (ToR) by Expert Appraisal 

Committee, MOEF&CC, GOI: 

a) Collection of primary/secondary data, Baseline Environmental Study at site and in the buffer zone, 

impact prediction using approved models and preparation of draft EIA/EMP report as per approved 
TOR. 

b) Collection of Baseline data for One Season non-monsoonal of Air, Water, Soil, Noise & other 

environmental parameters etc. including one season meteorological data as per the requirement of 

MOEF&CC and approved TOR. 
c) Any other data required for Preparation of EIA / EMP Report such as ecosystem services, biodiversity 

study and cumulative impact assessment study, socio economic survey etc. of the Subhadra OCP 

covering core and buffer zone. 

d) Letter from PCCF that mine does not fall under corridors of any National Park and Wild Life Sanctuary 

and does not involve any violation of forest area & Wild Life Sanctuary with certified map showing 
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distance of the project with respect to the nearest National Parks , wildlife  Sanctuaries , Elephant/Tiger 

Reserve & their corridors 

e) Photographs of the baseline data collection for the air quality, water, soil, noise monitoring etc. and other 

studies with geotagging.  

f) Preparation of draft EIA/EMP as per generic structure of S.O.1533, published by MoEF&CC and 
amendments thereof and submission to SPCB, Odisha for public hearing. 

g) Assistance during public hearing and preparation of documents required for public hearing such as 

executive summary in Odia & English both. 

h) Preparation of final EIA/EMP as per generic structure of S.O.1533, published by MoEF&CC & applicable 

amendments incorporating the proceedings & redressal mechanism and final submission to MoEF&CC.  
i) Facilitate uploading of the EC application & other relevant documents in Parivesh Portal in co-ordination 

with SCML/MCL. 

j) Preparation of power point slides & mock presentation for the internal review by SCML/MCL. 

k) Presentation before "Expert Appraisal Committee"(EAC), MoEF&CC for environmental clearance. 
l) Provide Clarifications to the points raised by EAC through EDS/ADS or any other report desired by the 

authority and obtain Environmental Clearance from Ministry of Environment, Forests and Climate 

Change. 

m) Coordinate with Statutory / Government officials in expediting the approvals wherever and whenever 

required to obtain the EC   
A. Baseline Study 

The different environmental components to be studied including Soil, Meteorology, Air Quality, Water 

Quality, Noise Level, Land use, Flora & Fauna & Socio-economic etc for one full season comprising of 

3 consecutive months(except monsoon). The Study area is within a radius of 10 Km from Subhadra 
OCP core zone. 

1. Ambient Air Quality: Air quality should be monitored at appropriate stations around the project site 

including the core zone, 24 hourly samples should be collected for PM10, PM2.5, SOx, NOx, CO. 

Sampling protocol will be as per NAAQ standards and CPCB guidelines. 
2. Meteorology: Meteorological data for the past decade to be collected from the nearest observatory of 

IMD. Meteorological data (wind velocity, wind direction, temperature, humidity & rainfall etc.) shall be 

generated continuously at one station throughout the monitoring period. An automated meteorological 

station will be set up during the study period and hourly meteorological data will be collected & record 

to be maintained. 
3. Water Quality: Appropriate number of Surface water and ground water quality sampling stations have 

to be monitored on a monthly basis. Samples should be collected and analysed as per the IS:10500. 

All the parameters will be compared with relevant CPCB standards. 
4. Soil: Soil characteristics including physical and chemical properties should be assessed through 

sampling and analysis. 05/06 locations shall be selected as per the MOEF&CC guidelines and 
samplings would be carried out once and analysed for all relevant parameters. 

5. Noise: Noise levels should be monitored at appropriate locations in the study area on a 24 hour basis 

and equivalent noise levels should be submitted. The frequency of sampling is once in a season. 
6. Flora & Fauna: The flora & fauna data should be collected and authenticated from a reputed institution. 

The flora & fauna in the study area should be characterised based on the literature survey and field 
investigation during the study period. 

7. Socio-economic Study: Socioeconomic survey will be carried out based on the proportionate stratified 

and random sampling method. The primary data should be collected through questionnaire and the 
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secondary data from census records, statistical hand books, top sheets, health records and relevant 

official records available with government agencies.  
8. Hydro-geological Study: Study of hydrogeology of the site and the study area. Study of drainage 

pattern and existence of natural and artificial water bodies in the study area, Study of existing ground 

water potential of the area including the study of depth to water table. 
9. Traffic Study: To assess the existing traffic through the study area, traffic density need to be calculated 

at 5/6 locations as per IRC: 64-1990. Monitoring should be carried out on hourly basis for 24 hours 

continuously, once during the study period. 

10. Consultant will provide all study reports separately i.e. Baseline study, Traffic study, Cumulative impact 

assessment study, Eco-system service & Biodiversity study. 
B. Cumulative Impact Assessment Study 

Consultant shall carry out a study on physical, biological, socio-economic aspects as well as mining 

methodology adopted for coal blocks in the study area and assess the potential impacts and risks (direct 

as well as indirect/ induced) due to proposed/ongoing mining activities and shall suggest appropriate 
mitigating measures for managing the same. This study will describe the Cumulative Impact 

Assessment Study based on cumulative impacts considering mitigation measures proposed/ 

recommended additionally and shall justify opening of new coal mine vis-a-vis demand. 
The scope includes 

1. Scoping of impacts using the questionnaire checklist supported by GIS delineates some areas that are 
potentially vulnerable to cumulative impacts due to proposed/ ongoing projects.  

2. Intensity and dispersion of particulate matter along the transportation routes were predicted through air 

quality modelling in all scenario.  

3. Study included identification of pollution sources, mapping of the impact area, selection of the optimum 
transportation system and routes, cumulative air quality impact analysis using a dispersion model, and 

forecasting of future traffic congestion using a system dynamic model. 

4. Description of details of proposed coal block/ongoing coal mine and its distance from project depicted 

through suitable map.  

5. Suggest the Mitigation/Management plan as identified sources and impacts  
6. Recommendations for mitigation measures for physical, biological, and socio-economic impacts as well 

as mining technology adoption.  

7. Recommendation for carrying capacity of the area including operation of coal blocks adopting 

sustainable mining practices and number of coal blocks sustainable for area as per cumulative impacts 

on flora, fauna, air, water etc. after considering cumulative mitigation measures. Study shall also include 
justification for requirement of opening of new coal mine vis-à-vis demand.  

C. Ecosystem Services & Bio-diversity Study 
Consultant will submit the Ecosystem services study report and Biodiversity study report with 

recommendations and mitigation measures for study area comprising of ongoing and upcoming Coal 
blocks broadly covering following aspects.  

Baseline status in terms of biological including mining management, allied activities as well as mining 

practices adopted for existing/proposed coal mines- Biological environment (flora & fauna with special 

reference to endemic/threatened species population reported from the study area along with details of 

existing forest cover in the study area), mine management & allied Activities (Operation, Dump 
management, technology adopted in operational mine, Transportation, Reclamation etc.) for 

existing/proposed mines.  
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The Scope include 
1. Rapid baseline assessment for floral & faunal diversity "Enlisting of floral & faunal diversity from ground 

survey and secondary documents "Categorizing species as per IUCN Red list & Wildlife protection Act. 

2. Ecosystem Service shall be developed for the project to highlight the ecosystem available within project 

area and in the periphery and the ecosystem services used by the project.  
3. Mapping of ecosystem services in Project Study Area  

4. The level of dependencies, impacts and management measures initiated for management of ecosystem 

services.  

5. Identify direct dependency on the Biodiversity and Ecosystem Services (B&ES) with no alternative 

available  
6. Identify direct dependency on B & ES with short-term alternative.  

7. Identify Low direct dependency with many alternatives  

8. Identify not dependent on B & ES for any project operation  

9. Prepare Ecosystem Services matrixes for project.  
10. Status of mining practices in existing/proposed coal blocks including reclamation method proposed.  

11. Recommendations for mitigation measures for physical and biological impacts as well as mining 

technology adoption.  
D. Environmental cost benefit analysis for the project 

 
2. Responsibilities of SCML 
2.1 Provide necessary technical documents available with SCML/MCL for Preparation of Draft and Final 

EIA /EMP report as-and-when required during the process. 
2.2 Provide approved Mining Plan  
2.3 Provide ground water clearance(NOC) from Central Ground Water Authority 
2.4 Provide Ghurudia Nala Diversion & Straightening of Singdajhor Study Report & its approval from the 

Dept. of Water Resources, Govt. of Odisha 
2.5 Provide Drone Videography & Report of the Subhadra OCP. 
2.6 Provide Stage-I Forest Clearance of the Subhadra OCP before filing final EIA report 
2.7 Arrangements for Public Hearing.   

 
3. Service Fee: 
3.1 Service Fee for SoW mentioned under Clause 1 shall be Rs.30,00,000/- (INR Thirty Lacs only)  
3.2 Service Fee is inclusive of Travel, Lodging, Boarding and All Incidental Expenses for carrying out above 

scope of work at Site. 
3.3 GST shall be paid extra as applicable rates. 

 
4. Payment Terms: 
4.1 Payment of the Service Fee along with GST shall be paid on milestone basis as under: 
4.1.1 10% of the Service Fee shall be paid upon site mobilization  

4.1.2 20% of the Service Fee upon completion of Base line data study and submission of analysis report 

4.1.3 10% of the Service Fee Submission of draft EIA/EMP report 

4.1.4 10% of the Service Fee upon forwarding of the Public Hearing proceedings from Memb. Secy., OSPCB 
to MoEF&CC, New Delhi 

4.1.5 20% of the Service Fee upon submission of final EIA report to MOEF&CC 

4.1.6 20% of the Service Fee upon receipt of recommendation of Environment Clearance  

4.1.7 10% of the Service Fee upon grant of Environment clearance. 

4.2 Payment shall be made within 10(Ten) working days post submission of valid invoice  
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4.3 All the payment shall be made subject to tax deducted at source (as applicable) 
4.4 Mode of payment shall be RTGS/NEFT/Net-banking. 

 
5. Completion Period: 
5.1 Timely completion of respective milestones / activities covered under Scope of work is essence of this 

work order.  
5.2 Service Provider shall be responsible to complete the scope of work on or before 10th June 2023. 

Detailed Activity wise time schedule is annexed as Annexure I. 
 
6. Liquidated Damage 
6.1 SCML reserves right to levy Liquidated Damage @0.5% (half percent) of Service fee (excluding GST) 

for every week of delay, or part thereof, from schedule completion period as per Clause-5 subject to a 
maximum of 10% (ten percent) of Service fee (excluding GST). 

 
7. Contact Details 

Service Provider Details: 
Contact Person   Mr. Anshul Yadav 
Contact No.   + 91-9953147268 
Email ID    anshul@vardan.co.in 
PAN:-    AAKFV1538L 
GSTIN:-    06AAKFV1538L1ZT 

 

SCML Details: 
Billing Address   Subhadra Coal Mining Limited ,  

HIG -51, Nandan Kanan Road,  
Jayadev Vihar, Opp. Pal Heights,  
Bhubaneswar, Khordha, Odisha, 751013 

GSTIN No  21ABICS4555J1Z7 
PAN Number  ABICS4555J 
Contact Person   Mr. Bimal Baral 
Project Head   Subhadra Coal Mining 
Email ID   bimal.baral@adityabirla.com 
Contact No.   +91 7440024704 
 

8. Service Provider’s Responsibilities: 
8.1 All expenses of Service Provider’s Team for travel, accommodation, boarding, and other necessities 

required for the completion of the assignment shall be borne by the Service Provider himself , unless 
otherwise mentioned in this order. 

8.2 All documentation charges, stationary charges, computer charges incurred for the activities related to 
the assignment shall be borne by the Service Provider. 

8.3 Service Provider shall deploy adequate resources to perform the activities in this Work Order 
satisfactorily in accordance with the various provisions/rules under the applicable laws  

8.4 Service Provider shall discharge SCML from all obligations in relation to all personnel engaged by the 
Service Provider in connection with the execution of the Work Order awarded to him in accordance with 
all the applicable laws in force from time to time. In no case, SCML shall be liable for breach of any 
provisions of all the applicable laws with respect to non-payment of wages or compensation of any 
description due or payable to employees of the Service Provider or for any of Service Provider’s failures 

in the discharge of his obligations to its employees. 
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8.5 Service Provider shall arrange for the entire SHE (Safety, Health & Environment) for the execution of 
the Work Order. Besides that the Service Provider shall have to follow all the instructions and 
comprehensive SOP issued in respect of Safety Measures by SCML's Representative. 

8.6 Service Provider shall take requisite precautions and used his best endeavour to prevent any riotous or 
unlawful behaviour by or amongst his workmen and other employed on the works and for the 
preservation of peace and protection of the inhabitants and Security of property in and around the plant. 

8.7 Service Provider shall at its own cost observe, perform and comply with the provisions of all statutory 
enactments, rules, regulations and bye laws framed there under as are applicable, during the execution 
of work and shall maintain such registers, documents, records etc. as are required under various 
statutes, for production of the same before the Employer and or other statutory authorities prescribed in 
this behalf, as and when required. Non-compliance of the provisions/stipulations of these Acts/Rules 
shall render the Service Provider liable to payment of necessary compensation/penalty, as deemed fit 
by SCML. It shall be sole responsibility of the Service Provider to ensure all kinds of statutory payments 
to his workers and submission of returns etc., to various statutory authorities in time. In case of Service 
Provider’s default in making statutory payment in time, SCML reserves the right to deduct necessary 
amount from the Service Provider’s bills towards such payment. 

8.8 Service Provider’s employees / Agents are solely the employees / Agents of the Service Provider and 

must not be considered to be the employees / Agents of SCML. 
 

9. All other terms shall be as per General Terms and Conditions annexed to this order. 
 

10. Order Acceptance: 
Please accept the Work Order within 7 (seven) calendar days from the date of issuance this Work Order 

by sending a copy of this Work Order duly stamped and signed by Service Provider (i.e. scan copy by 
email/ hard copy).  

 
For SUBHADRA COAL MINING LIMITED 

 
 
 
 
Parvesh Garg       

AUTHORISED SIGNATORY 
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GENERAL TERMS & CONDITIONS 

General Terms and Conditions shall apply to this Work Order and in the event of any conflict with any 
specific terms and conditions of Work Order, the later shall prevail. 

1. "In case the Suppliers are registered under #Micro, Small & Medium Enterprises Development Act#, 
they have to confirm the same along with copy of registration" while sending the invoice. 

2. Prices shall remain firm and binding throughout the subsistence of the Work Order and shall not be 
subject to any variation and/ or escalation for whatsoever reasons, except mentioned otherwise in this 
Work Order. Statutory variation in Taxes & Duties, change in interpretation/application of any existing 
Taxes & Duties and/or imposition of any new tax/duty/levy in India after the Effective Date of Work Order 
shall be to “The Company” account. 

3. General Responsibilities of Service Provider: 
3.1. Service Provider shall at its own cost and risk obtain all license approval as may be required for the 

execution of the activities under the Work order and submit all necessary documents to “The Company” 
3.2. Service Provider shall ensure, at their own cost and expenses, proper insurance policy for its workmen 

at all time during the Work Order period for the purpose of Workmen Compensation Act 1923 and submit 
a copy of the same to the company on demand. 

3.3. All personnel engaged by the Service Provider in connection with the execution of the Work order shall 
be the employee of the Service Provider and no claim shall lie against “The Company” in respect of 

non-payment of wages or compensation of any description due to employees or for any of the Service 
Provider’s failures in the discharge of obligations to its employees. The Service Provider shall discharge 

all obligations in relation to all personnel engaged by the Service Provider in connection with the 
execution of the Work order awarded in accordance with all the applicable laws in force from time to 
time.   

3.4. Service Provider shall issue Employment Card / Letter, Identity Card, Salary Slip, P. F. Numbers etc. to 
all the personnel deployed as per this order. Service Provider shall submit a copy of P.F. & Gratuity 
Registration Certificate with list of employees before authorized person of “The Company” 

3.5. All personnel engaged by the Service Provider in connection with the execution of the Work order shall 
have to follow all the instructions and Standard Operating Procedures (SOP) issued in respect of Safety 
Measures by “The Company”  

3.6. Service Provider shall at his own cost observe, perform and comply with the provisions of all statutory 
enactments, rules, regulations and bye laws framed there under as are applicable, during the execution 
of work and shall maintain such registers, documents, records etc., as are required under various 
statutes, for production of the same before the “The Company” and/or other statutory authorities 

prescribed in this behalf, as and when required. Non-Compliance of the provisions/stipulations of these 
Acts/Rules will render the Service Provider liable to payment of necessary compensation/penalty, as 
deemed fit by “The Company”. It will be the sole responsibility of the Service Provider to ensure all kinds 

of statutory payments to his manpower and submission of returns etc., to various statutory authorities 
in time. In case of Service Provider’s default in making statutory payment in time, “The Company” 

reserves the right to deduct necessary amount, statutory dues, arrear of wages, damages   etc.  from 
the Service Provider’s bill towards such payments. 

3.7. Service Provider and his authorized representatives   shall carry out all such duties and in such manner 
as specified under this Work Order or under any oral/written instruction issued by authorized person of 
“The Company” from time to time. 

3.8. It shall be the duty of Service Provider to see that his Representative(s) are properly performing their 
obligation under this Work Order. 

3.9. Service Provider’s employees / Agents are solely the employees / Agents of the Service Provider and 

must not be considered to be the employees / Agents of “The Company”. 
3.10. Service Provider shall comply with all local labour and laws regarding employment of staff / 

employees. 
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3.11. Service Provider shall comply with any changes to the statutory legislations including applicable 
labour laws regarding the minimum wages, allowances, statutory contributions or other amount 
payable by Service Provider to its employees. 

3.12. Notwithstanding anything contained herein above, the Service Provider shall provide on monthly 
basis all the relevant documents / receipts/ challans /proofs to “The Company” on account of deposit 

of PF, ESI and all statutory payments that are required to be deposited by the Service Provider in 
connection with each and every person providing service to “The Company” through the Service 

Provider. 
3.13. If it is found that any amount on account of statutory dues (PF, ESI, Gratuity, Bonus etc.) is due and 

payable by the Service Provider, such amount even if it is paid by “The Company”, “The Company” 

shall be indemnified by the Service Provider and shall be adjusted from the amount due and payable 
by “The Company” to the Service Provider or from the Security Deposit of the Service Provider lying 

with “The Company”.  
3.14. Service Provider shall be responsible for payment or submission of all statutory payments as per 

Work Order in respect of the personnel deployed by the Service Provider at the Premises of “The 

Company”, including but not limited to wages, overtime dues, Bonus, Provident Fund, Employees' 

State Insurance, Workman's compensation, Gratuity and terminal benefits and for compliance of all 
statutory laws, bye laws, rules and regulations relating to provision of the Services and deployment 
of requisite personnel on the Premises.  

3.15. Service Provider has to produce the copy of the License of the Service Provider under Labour 
(Regulation & Abolition) Act, 1970 and other relevant Acts as applicable, towards deployment of his 
personnel at the site, at the time of execution of the Work Order. Non- submission of the same by the 
Service Provider shall be liable for breach of the terms of the Work Order, for which all payments 
shall be withheld by “The Company”, till the same is regularized.  

4. Safety Measures: 
i. Service Provider shall provide, at their own cost and expenses, necessary safety appliance, personal 

protective equipment’s to all workmen in order to prevent accident during carrying out the work.  
ii. “The Company” shall not allow any body to do any act which may cause breach of statutory safety 

provision.  
iii. In case, if Service Provider fail to provide safety devices and medical facility for the workmen at site, the 

“The Company” may make suitable arrangement and recover the cost of the same from Service Provider’s 

bill.  
iv. Service Provider shall ensure that all its employees duly maintain and strictly follow all COVID 19 related 

protocols as instructed by “The Company” and the Government. 
5. Service Provider shall deploy only trained and adequately skilled work force (No child Labour) for the 

execution of this contract. 
6. Any person (engaged by Service Provider) who is found undesirable / incompetent, shall be removed 

by Service Provider on his own or as per the instruction of “The Company”, from the site without any 

financial implications of the same on the company. 
7. Service Provider shall not engage any ex-employee of the company. 
8. “The company” shall have the right at its sole discretion to discontinue the work fully/partly for any 

reason whatsoever and shall have no liabilities for any damages or compensation on account of 
loss/profit to the Service Provider. 

9. Service Provider shall at all times be responsible for any damages or trespasses committed by its agent 
and employees in carrying out the work and shall further be responsible for the acts and omission of his 
employees, whether at work site or in the company's premises. 

10. Service Provider shall do the house keeping of the work place wherever necessary at no extra cost on 
daily basis and handover the site in a manner as instructed by the authorized person of “The Company”, 

at the end of the contract. 
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11. Service Provider shall keep the separate record of all challan duly signed by “the company's” Security 

Department in respect of all items brought by it inside and get the same verified by the stores and 
concerned HOD, jointly, wherever required.  At the time of full and final settlement, Service Provider 
would be relied upon Non-maintenance of the record shall be risk of the Service Provider. 

12. Material provided to Service Provider for carrying out the work will be under its custody. Balance material 
after completion of job shall have to be returned by Service Provider to “The Company” without any 

extra cost. 
13. Service Provider shall make necessary arrangement to safeguard company's property, material, tools 

and tackles/equipment to be consumed during the execution of the contract. 
14. Service Provider shall be fully responsible for all the damages to “the company” caused by its workmen 

and “The Company” shall be entitled to recover from Service Provider's account. 
15. Compliance with Laws: 

Service Provider shall at his own cost, observe, perform and comply in its execution of this Agreement 
with all applicable labor and any other laws applicable to Scope of Work undertaken by Service Provider, 
including but not limited to the following: 

i. Contract Labour (Abolition & Regulations) Act 1971. 
ii. Employee Compensation Act, 1923 and Rules made thereunder. 
iii. The Payment of Wages Act, 1936. 
iv. The Employees Provident Fund Act, 1952 & Employees Provident Fund Scheme 1952. 
v. Employees State Insurance Act 1948 
vi. The Payment of Bonus Act 1965. 
vii. The Payment of Gratuity Act as and when applicable. 
viii. The Mines Act 1952 as applicable 
ix. The Mineral Concession Rules 1960 as applicable. 
x. The Mines Vocation Training Rules 1966. 
xi. Industrial Disputes Act in relation to matters of settlement of various disputes of retrenchment / 

lay off, Service conditions of Employees and Maintenance of perfect industrial peace etc. 
xii. Air and Water Pollution Acts. 
xiii. Indian Electricity Act and Rules made thereunder (if applicable. 
xiv. Information Technology Act, 2000. 
xv. Industrial Safety Rules. 
xvi. Labour and any other legislation that may be applicable or may become applicable during the 

validity period of Work Order 
16. Confidential Information: 
16.1. All Confidential Information acquired by Service Provider from the “The Company” under this Agreement 

shall be and remain the exclusive property of the “The Company”. The Confidential Information shall be 

solely used for the Approved Purpose intended by the Parties, unless a different purpose is hereafter 
authorized in writing by the “The Company”. The Confidential Information has commercial value and 

undertakes that it shall not use any Confidential Information in any other manner that is contrary to the 
terms of this Agreement.    

16.2. Service Provider shall not disseminate, divulge or in any way disclose, and shall use its best efforts not 
to allow disclosure of any Confidential Information of the “The Company” to any third party except to its 

employees and directors (“Permitted Recipients”) on a need-to-know basis for the Approved Purpose 
and who agree, in advance, to be bound by this Agreement. Recipient is responsible for the compliance 
by its Permitted Recipients of the terms and conditions of this Agreement or for any breach or threatened 
breach by any of its Permitted Recipients. The Confidential Information shall not otherwise be made 
available or disclosed or any access granted to any other person without the prior written consent of the 
“The Company”. 
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16.3. “The Company” reserves the right to exclude Service Provider or any third party if found to be in breach 

of clause 16.1 or 16.2 and to take any action in pursuit of remedy for such breach as may be deemed 
appropriate. 

17. Intellectual Property - All materials provided by “The Company” for the purposes of this project/contract 

are copyright to and will remain the copyright and intellectual property of “The Company” and all rights 

therein are reserve. 
18. Service Provider is required to advise “The Company” of the identity and role of any and all third parties 

necessarily having access to information provided in confidence by “The Company”, prior to providing 

any access to such third parties. 
19. Right to Audit : “The Company” reserves the right to get the documents/products/services (related to 

the contract/order) audited by “The Company” and / or third parties and at such frequency or phase of 

implementation or in the post - implementation phase as it may deem fit. Service Provider is required to 
assist in such audit and make available your resources and / or documentation for such audit. Service 
Provider would be informed of such audit in writing by “The Company” before the commencement of 
the audit. 

20. Documents: 
All activities performed pursuant to this Work Order shall be properly documented and “The Company” 

shall have all right to inspect any information and or document or retain copy or use the documents or 
information provided by the Service Provider in connection with the Work Order. 

21. Indemnification:  
i. Service Provider shall indemnify “The Company” against all third-party claims of infringement of 

Patent, Trademark, or industrial design rights arising from use of the Goods or any part thereof in the 
country of “The Company”. 

ii. Service Provider shall ensure compliance of all statutory obligations and make payments of all the 
levies. “The Company” shall not be responsible for any non-compliance and penalties and 
consequences arising out of the Service Provider's non-compliance/non-payment. 

iii. Service Provider shall indemnify and hold the “The Company” harmless from any loss, liability, 

damage, cost and expense which may arise out of or result from (i) claims by third persons against 
“The Company”; or the acts or (ii) omissions of the Service Provider, its agents or employees in 

connection with this Work order; or (iii) any defects in any material or Service supplied by the Service 
Provider ; or 

iv. any breach or default in the performance of the obligations of Service Provider hereunder including 
any breach of warranty. Service Provider 's indemnification obligations hereunder shall apply to the 
extent that any claim is caused by the negligence or misconduct of the Service Provider 's personnel 
or agent during the subsistence of this Work order. 

v. Service Provider shall indemnify, save and hold harmless the “The Company” and its employees and 

officers from and against any and all suits, actions or administrative proceedings, claims, demands, 
losses, damages, costs and expenses of whatsoever nature, including fees and expenses, in respect 
of death or injury of any person or loss of or damage to any property, arising in connection with the 
execution of the supplies under this Work order and by reason of delay or negligence or failure on 
Service Provider's part or by any of Service Provider's sub-vendors or its employees, officers or 
agents. Service Provider shall also be responsible for taking all the required insurances connected 
with the Scope of the Supplies. 

22. Assignment & Sub-letting: 
 No part of this Work Order nor any share or interest therein shall in any manner or degree be transferred, 

assigned or sublet by the Service Provider directly or indirectly to any person, firm or corporation 
whatsoever without the consent of “The Company” in writing. 

23. GST Compliances: 
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i. Service Provider shall raise the Tax Invoice/Bill of Supply, as applicable considering the nature of 
supply, along with prescribed documents for movements of goods in the prescribed forms and manner 
as per applicable GST Laws. Service Provider shall be responsible for classification of supply to 
discharge appropriate GST on the supply and would confirm that the GST amount charged in tax invoice 
is declared in its returns and payment of taxes is also made. 

ii. Where GST is required to be discharged under reverse charge mechanism by the recipient, then same 
shall be mentioned on Tax Invoice by the Service Provider. In case of any advance payment, Service 
Provider shall raise the necessary document and ensure the compliances as required under GST laws. 

iii. Where ever applicable, “The Company” shall deduct Tax at Source under the GST Laws at the rates 

prescribed from time to time.  
iv. Service Provider agrees to comply with all applicable GST laws, including GST acts, rules, regulations, 

procedures, circulars & instructions thereunder applicable in India from time to time and to ensure that 
such compliance is done within the time prescribed under such laws. Service Provider should ensure 
accurate transaction details, as required by GST laws, are timely uploaded in GSTN. 

v. In case there is any mismatch between the details so uploaded in GSTN by Service Provider and details 
available with “The Company”, then payments to Service Provider to the extent of GST relating to the 
invoices/s under mismatch will be retained from due payments till such time the accurate details are 
finally reflected in the GSTN in terms of GST laws and that the credit of GST so taken by “The Company” 

is not required to be reversed at a later date along with applicable interest. 
vi. Any loss of input tax credit to “The Company” for the fault of Service Provider shall be recovered by 

“The Company” by way of adjustment in the consideration payable or otherwise. 
vii. “The Company” has the right to take action to recover monetary/financial/economic loss including 

interest and/or penalty suffered by it due to any non-compliance of applicable GST laws e.g. incorrect 
declaration, charging of wrong GST rate, failure/delay in Deposit, failure/delay in upload of transaction, 
confiscation of goods by Govt. due to improper documents during movement etc. by the Service 
Provider.  

viii. Supplementary invoices/debit note/credit note for price revisions or otherwise to enable “The Company” 

to claim tax benefit on the same shall be issued by the Service Provider for a particular year before 
September of the succeeding financial year. 

ix. Any reduction in the agreed contract/purchase price resulting from introduction of any new law, towards 
change in applicable tax rate, including eligible credits, in respect of goods and services to be supplied 
under the Work Order/Contract, then the Service Providers agree to pass on the benefit to “The 

Company” by way of commensurate reduction to the contract/purchase price to reflect the financial 
impact of such “Change in law”. 

x. Work Order shall be void, if at any point of time you are found be to a black listed dealer as per GSTN 
rating system and further no payment shall be entertained. 
 

24. Termination and Suspension: 
A)  Termination 
(i)  “The Company” may at any time on breach of this Work Order by the Service Provider, give the Service 

Provider a written notice of such breach. If the Service Provider does not take measures which are 
considered appropriate by the “The Company”, within a period of 15 (Fifteen) days after issuance of 

such notice to remedy that breach, then the “The Company” may terminate this Work Order at any time 

thereafter stating therein the date of termination. In that case, “The Company” shall be entitled to recover 
payment if any made against this Work Order and exercising the option to claim damages for non-
delivery of services and/or non – performance of the contractual terms . 

(ii)  “The Company” reserves the right to cancel the whole or part of the ordered quantity at its discretion 
without assigning any reason whatsoever at any time by giving a notice of not less than 15(Fifteen) 
days. Service Provider shall stop the performance of the Work Order from the date of termination and 
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hand over all the drawings, documents and equipment including all the rights of work to the “The 

Company”. In such an event, “The Company” shall pay the mutually agreed cost incurred by the Service 

Provider till the date of termination as final Payment against submission of necessary documents. No 
consequential damages shall be payable by the “The Company” to the Service Provider in the event of 

such termination. 
B)  Suspension 
(i)  “The Company” may suspend the work in whole or in part at any time by giving Service Provider notice 

in writing to such effect stating the nature, the date and the anticipated duration of such suspension. On 
receiving the notice of suspension, the Service Provider shall stop all such work, which the “The 

Company” has directed to be suspended with immediate effect. The Service Provider shall continue to 
perform other work in terms of the Work Order, which the “The Company” has not suspended. The 

Service Provider shall resume the suspended work as expeditiously as possible after receipt of such 
withdrawal of suspension notice. 

(ii)  During suspension, the Service Provider shall not be entitled for any claim whatsoever arising out of 
any loss or damage or idle labor caused by such suspension. 

25. Representations and Warranties: Service Provider hereby represents, warrants and covenants that: 
a)  It has necessary power and authority to enter into this Work Order and to perform the obligations 

contemplated hereunder and to abide by the duties and obligations to be complied hereunder. and the 
Work Order is executed by a duly authorized representative. 

b)  It has the necessary and complete infrastructure to duly perform the obligations contemplated under 
this Work Order and abide by the duties and obligations hereunder to the reasonable satisfaction of “the 

Company” 
c)  It has obtained and remained as valid necessary registrations including registration, permissions all 

authorizations and/or licenses required in law for the purpose of providing the supplies contemplated 
hereunder and that it complies with the requirements of all relevant legislation during the subsistence of 
this Work Order. A copy of the relevant documents in support thereof should be produced as and when 
demanded by the “the Company”. 

d)  It shall not perform its services in violation of any conditions and warranties prescribed by manufacturer 
under this Work Order. 

e)  It will perform the obligations contemplated in this Work Order in a prudent and professional manner 
with reasonable care and competence. It shall duly render the services and perform the obligations 
under this Work Order. 

f)  It will maintain all registers and records, as may be required by the various legislations applicable to the 
services to be provided pursuant to this Work Order. 

g)  It has the sufficient technical skill, expertise, infrastructure, systems and qualified personnel and 
resources to undertake and execute the supplies under this Work Order; and 

h)  It will provide the services in good faith with due care, skill and diligence, in a professional manner in 
accordance with accepted standard practice and with the terms of services agreed on between the 
parties as set out in this Work Order; 

26. Risk Purchase  
In case, Services are not rendered within the stipulated schedule or are not according to the specification 
required by the “The Company” or not found satisfactory owing to any reason, “The Company” 

notwithstanding Liquidated damage clause, reserve the right to invoke this clause and 
a)  is entitled to procure the same from the MARKET on its own and adjust the costs and expenses of such 

procurement from the deposit made by the Service Provider and/or the “The Company” is entitled to 

recover the balance from the Service Provider. 
b)  Engage any other agency, parallel to the Service Provider, to complete part of the balance work at the 

risk and cost of the Service Provider and recover the cost/expenditure that would be incurred extra by 
the “The Company” from the Service Provider; or 
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c)  Cancel the Work order and get the balance work done from any other agency at the risk and cost of 
Service Provider and recover the cost/expenditure that would be incurred extra by the “The Company” 

from Service Provider. 
d)  All above stated in (a), (b) and (c) options are available to the “The Company” without prejudice to the 

“The Company’s” right to take action or/and proceed against the Service Provider. in accordance with 

General or/and specific laws applicable. 
27. Amendment- No amendments or modifications of this Work order shall be valid or binding upon the 

parties hereto unless in writing.  
28. Independent Service provider:  

That this Work Order is on “Principal to Principal basis” and it shall not create any employer/ employee 

relationship nor shall this Work Order be deemed to create any partnership, joint venture between “The 

Company” and "Service Provider".  
Further, that all employees/personnel, executives engaged by "Service Provider" shall be in sole 
employment of "Service Provider" and "Service Provider" shall be solely responsible for payment of their 
salaries/ wages statutory payments etc.  
Under no circumstances shall “The Company” shall be liable for any payment or claim or compensation 

of any nature to the employees and personnel of "Service Provider" 
29. Force Majeure:  
29.1. If either party is prevented from the performance of its obligations in whole or in part for reasons of 

Force Majeure, viz. acts of God, acts of Government, acts of Public enemy, war, insurrection, embargo, 
blockade, explosion, earthquake, floods, epidemics/pandemic, provided however, such events are 
beyond the control of affected party.    

29.2. Notice in writing, of happening of any such eventuality is given by the affected party to the other party 
within 7 days from the date of occurrence of Force Majeure. Both parties shall mutually decide the 
revised time frame for execution of the contract. Neither of the Parties to the Work order shall claim 
compensation for the loss thus incurred. 

29.3. If Force Majeure event continue beyond the period of 6 months the parties shall hold consultation to 
chalk out the further course of action, either party reserving the right to terminate the Work order.  

30. Dispute Resolution 
a)  The Parties hereto shall endeavor to settle all disputes and differences relating to and/or arising out of 

the Work Order amicably. 
b)  In the event, the Parties fail to resolve any dispute amicably, the same shall be referred to Arbitration 

provided the claim amount is more than 2 crores. The said proceeding shall be governed by the 
Arbitration and Conciliation Act 1996 or any amendment thereof.  

c)  The place of arbitration shall be Kolkata, West Bengal, India and the language of the arbitration shall 
be English. 

d)  The Parties hereto agree that the Service Provider shall be obliged to carry out its obligations under the 
Work Order even in the event of a dispute is referred to Arbitration. It is further clarified that the “The 

Company” shall be entitled to retain any sum or portion of basic Work Order Price, which has become 

due and payable, for any unfinished supplies/works or any subject matter under arbitration 
31. The Parties hereto agree that the Service Provider shall be obliged to carry out its obligations under the 

Work order even in the event of a dispute. It is further clarified that the “The Company” shall be entitled 
to retain any sum or portion of Basic Work Order Price, which has become due and payable, for any 
unfinished supplies/works or any subject matter under dispute 

32. Governing Law and Jurisdiction: This Work Order shall be construed in accordance with and 
governed by the laws of India and in the event of any litigation the Courts at Kolkata shall have exclusive 
jurisdiction to adjudicate any dispute arising between the parties of this Work Order. 

33. General Lien  
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Whenever any claim or claims for payment of a sum of money arises out of or under the contract or 
against the contractor, “The Company” shall be entitled to withhold and also have a lien to retain such 

sum or sums in whole or in part from the security, if any, deposited by the contractor and for the purpose 
aforesaid, “The Company”  shall be entitled to withhold the security deposit, if any, furnished as the 

case may be and also have a lien over the same pending finalization or adjudication of any such claim. 
In the event of the security being insufficient to cover the claimed amount or amounts or if no security 
has been taken from the contractor, “The Company” shall be entitled to withhold and have a lien to 

retain to the extent of such claimed amount or amounts referred to above, from any sum or sums found 
payable or which may at any time thereafter become payable to the contractor under the same contract 
or any other contract pending finalization of adjudication of any such claim 

34. Severability:  
  If any provision of this Work order is found to be unlawful and inconsistent with the applicable laws, then 

such provision shall be deemed to be severed from this Work order and replaced by the applicable legal 
provision and every other provision of this Work order shall remain in full force and effect. 

35. Entire Agreement:  
This instrument contains the entire agreement between the Parties and is merged herein with all prior 
and collateral representations, promises, and conditions in connection with the subject matter hereof. 
Any representation, promise, or condition not incorporated herein shall not be binding upon either party 
and this Work order supersedes and is in lieu of all prior or contemporaneous agreements or 
arrangements between the Parties with respect to the subject matter hereo 

36. Waiver and Failure to Assert Right - The Parties may at any time waive any of the provisions of this 
Work Order, but any such waivers shall be reduced to writing and duly executed and delivered by 
authorized representatives of the Parties hereto. The failure of either Party to enforce at any time any 
of the provisions of this Work Order shall not constitute or be construed to be a waiver of such provisions 
or of the right of such Party thereafter to enforce any such provisions. 

37. Notice- Any contractual notice, report, certificate or other communication to be given to Parties under 
this Work Order shall be in writing and shall be sent by registered post or courier with acknowledgement 
or mailed by first-class mail to the parties at their respective addresses mentioned herein or such other 
address as Parties shall nominate in writing for that purpose and shall be effective upon receipt. 

38. Language: All documents, instructions, operation and maintenance manuals, communications shall be 
in English language. 
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Annexure I – Detailed Activity wise Completion Schedule  

Sl 
No. Activity 

Target 
Completion 
date (On or 

Before) 

1.       
Preparation of the draft EIA EMP report by the EC Consultant and Application 
to Memb. Secy, OSPCB for conducting Public Hearing along with submission 
of Draft EIA EMP (10 Copies) 

20-01-2023 

2.       
Baseline Data Collection along with additional study mentioned in the above 
scope 

31-12-2022 

3.       

Follow-up with the Member Secretary, OSPCB & District Collector, 
Supintendent of Police, Sub-Collector, Tahsildar, Block Development Officer 
and concerned Inspector In Charge, Angul for finalisation of Public Hearing 
(PH) Date & Venue and facilitate Notification of PH by Member Secretary, 
Odisha State Pollution Control Board (OSPCB) 

03-02-2023 

4.       
Conducting Public Hearing in schedule date & venue and onward intimation 
to the Memb. Secy, OSPCB, Bhubaneswar 

06-03-2023 

5.       

Forwarding of PH Proceedings by the Regional Officer, OSPCB (Angul) to 
Member Secretary, OSPCB and Forwarding of PH Proceedings by the 
Member Secretary, OSPCB to Memb. Secy., MoEF&CC (with copy to Project 
Proponent) 

15-03-2023 

6.       Preparation of Final EIA/EMP Report incorporating the issues, demands & 
time bound action plan of PH for preparation of Final EIA/EMP report 

20-03-2023 

7.       
Submission of Form-2 and Final EIA/EMP report to MoEF&CC through 
PARIVESH portal 

25-03-2023 

8.       
Scrutiny of EC Application and Final EIA/EMP report, and compliance of 
EDS/ADS raised (if any) and Confirmation of the Acceptance of the EC 
Proposal by MoEF to Project Proponent through email 

10-04-2023 

9.       
Submission of Hard copy of online generated Form-2 and Final EIA/EMP 
report to MoEF&CC, New Delhi 

15-04-2023 

10.    Preparation of Power point Presentation along with other data & information  20-04-2023 

11.    Presentation before Expert Appraisal Committee (EAC), MoEF&CC 15-05-2023 

12.    
Compliance of EDS raised, if any and Re-Presentation to MoEF&CC, if 
required 

31-05-2023 

13.    EAC Recommendation for the Grant of Environmental Clearance (EC) 07-06-2023 

14.    Grant of EC 10-06-2023 
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Certificate of Accreditation 

 

 

 

 

 

   
 

Vardan Environet LLP (formerly Vardan Environet), Gurugram 
 

Plot No. 82-A, Sector 5, IMT Manesar, Gurugram, Haryana-122051  
 

The organization is accredited as Category-A under the QCI-NABET Scheme for Accreditation of EIA Consultant Organization, 
Version 3: for preparing EIA-EMP reports in the following Sectors – 

Note: Names of approved EIA Coordinators and Functional Area Experts are mentioned in RAAC minutes dated April 21, 2023 and 
Supplementary Assessment minutes dated November 17, 2023 posted on QCI-NABET website. 
 

The Accreditation shall remain in force subject to continued compliance to the terms and conditions mentioned in QCI-NABET’s letter of 
accreditation bearing no. QCI/NABET/ENV/ACO/23/2751 dated May 01, 2023. The accreditation needs to be renewed before the expiry 
date by Vardan Environet LLP (formerly Vardan Environet), Gurugram following due process of assessment. 

 
 
 

 
 

    
 Sr. Director, NABET                                                     Certificate No.                                                     Valid up to 
 Dated: July 05, 2024                                  NABET/EIA/2326/RA 0284_Rev.01                                May 04, 2026 

 
For the updated List of Accredited EIA Consultant Organizations with approved Sectors please refer to QCI-NABET website. 

S. 
No 

Sector Description 
Sector (as per) 

Cat. 
NABET  MoEFCC  

1 Mining of minerals including opencast/ underground mining 1 1 (a) (i) A 

2 Offshore & Onshore Oil and gas exploration, development & production 2 1 (b) B 

3 River Valley projects 3 1 (c) A 

4 Thermal power plants 4 1 (d) B 

5 Coal washeries 6 2 (a) A 

6 Mineral beneficiation  7 2 (b) A 

7 Metallurgical industries (ferrous & non-ferrous) 8 3 (a) A 

8 Cement Plants 9 3 (b) A 

9 Coke oven plants 11 4 (b) A 

10 Chemical fertilizers 16 5 (a) A 

11 Petro-chemical complexes  18 5 (c) A 

12 Synthetic organic chemicals industry  21 5 (f) A 

13 Distilleries 22 5 (g) A 

14 Sugar Industry 25 5 (j) B 

15 
Oil & gas transportation pipeline, passing through national parks/ 
sanctuaries/coral reefs /ecologically sensitive Areas including LNG terminal 

27 6 (a) A 

16 Isolated storage & handling of hazardous chemicals  28 - B 

17 Airports 29 7 (a) A 

18 
Industrial estates/ parks/ complexes/ Areas, export processing zones (EPZs), 
Special economic zones (SEZs), Biotech parks, Leather complexes 

31 7 (c) A 

19 Highways 34 7 (f) A 

20 Building and construction projects 38 8 (a) B 

21 Townships and Area development projects 39 8 (b) B 

National Accreditation Board 
for Education and Training 
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Environmental Studies (EIA & EMP),Monitoring, Forest Diversion Planning, DPR, Wildlife Management Plan, Hazardous & Safety Studies, RS& 

GIS, Baseline Survey, Hydrological & Geological Studies, Socio-economic Studies, DGPS & ETS Survey. 
 

Regd. Office: Plot No.-522/3458, Near Utkal Hyundai, Opposite Apex College, Pahal, Bhubaneswar-752101, Odisha, 
India, Mobile: 9861032826 

E-mail- cemc_consultancy@yahoo.co.in, cemc122@gmail.com, website: www.cemc.in. 
 

Laboratory At: Plot No. 800/1274, Johal, Pahal, Bhubaneswar-752101, Odisha, India, Mobile: 7752014842  
E-mail: cemclab@yahoo.in 

 

 

CENTRE FOR ENVOTECH AND  

MANAGEMENT CONSULTANCY PVT. LTD. 

CEMCCEMC

An ISO 9001-2015 & OHSAS 45001:2018 Certified Company, Empanelled with OCCL, ORSAC and SPCB of Govt. of Odisha 
Accredited by NABET, QCI for EIA Studies as ‘A’ Category Consultant Organization. Empanelled with PCCF(Wildlife) &CWLW,Odisha 
Enlisted in Construction Industry Development Council (CIDC) established by the Planning Commission (Govt. of India)  
MoEF&CC, Govt. of India, Recognised Environment Laboratory under Environment (Protection) Act, 1986 & NABL Accredited Laboratory 
 

Report no. - CEMC/MMRDL/060323/A1      Issued Date-06.03.2023 

AIR QUALITY TEST REPORT 

Name & Address of the Client  : M/s. JINDAL STEEL & POWER LTD.,ANGUL,ODISHA 

Sampling by    : CEMC’S Representative

Sample Description   : Air 

Sampling duration   : 01.12.2022 to 28.02.2023 
 

 

 

 

  
Sl. 

No. 
Location ®  Core Zone (R&R Colony) Near Sana Mahitala Village Hariatala Village 

Date of sampling¯ PM10 

µg/m
3
 

PM2.5 

µg/m
3
 

SO2 

µg/m
3
 

NO2 

µg/m
3
 

NH3 

µg/m3 

PM10 

µg/m
3
 

PM2.5 

µg/m
3
 

SO2 

µg/m
3
 

NO2 

µg/m
3
 

NH3 

µg/m
3
 

PM10 

µg/m
3
 

PM2.5 

µg/m
3
 

SO2 

µg/m
3
 

NO2 

µg/m
3
 

NH3 

µg/m
3
 

1 1 - 02-12-2022 69.5 38.4 15.4 19.0 - 56.3 31.3 10.1 13.1 - 56.4 32.5 6.0 12.3 - 
2 4 - 05-12-2022 66.8 37.0 16.3 20.5 - 63.5 35.6 10.3 11.1 - 58.0 33.0 7.3 11.1 - 
3 9 - 10-12-2022 77.6 43.1 13.6 12.7 - 60.9 32.5 8.8 10.7 - 50.1 27.9 BDL 10.7 - 
4 12 - 13-12-2022 71.9 43.4 14.8 18.5 - 65.8 37.1 10.8 11.9 - 59.4 31.7 6.8 10.7 - 
5 16 - 17-12-2022 77.2 44.6 14.3 15.8 - 64.7 35.9 7.5 12.6 - 57.7 32.2 6.5 11.9 - 
6 19 - 20-12-2022 76.9 43.5 13.3 22.5 - 65.9 38.4 7.3 9.9 - 59.4 35.4 BDL 10.7 - 
7 24 - 25-12-2022 78.5 44.6 13.8 18.5 - 68.2 38.4 10.3 10.7 - 53.7 30.4 7.3 10.7 - 
8 27 - 28-12-2022 67.7 39.2 13.3 21.8 - 58.7 32.0 7.3 15.0 - 48.3 28.0 BDL 9.5 - 
9 1 - 02-01-2023 65.3 35.5 13.7 20.3 - 67.7 38.6 9.5 13.5 - 56.7 32.9 BDL 9.7 - 

10 4 - 05-01-2023 69.8 39.6 13.5 22.4 - 65.4 37.4 7.3 14.4 - 56.5 33.3 BDL 12.3 - 
11 9 - 10-01-2023 66.0 38.0 12.0 15.2 BDL 57.9 33.0 11.3 14.8 BDL 58.4 32.5 7.1 12.3 BDL 
12 12 - 13-01-2023 72.7 40.9 15.9 17.8 BDL 59.2 35.2 7.1 10.2 BDL 54.7 30.8 8.1 11.4 BDL 
13 16 - 17-01-2023 77.2 43.4 14.2 18.2 - 55.9 31.7 8.1 11.0 - 51.2 28.3 BDL 9.3 - 
14 19 - 20-01-2023 72.6 42.8 14.7 16.5 - 67.6 38.2 7.8 13.1 - 52.4 30.1 BDL 11.9 - 
15 24 - 25-01-2023 74.7 40.8 12.7 17.7 - 59.5 35.7 8.1 12.7 - 49.1 26.7 BDL 9.7 - 
16 27 - 28-01-2023 78.3 46.4 13.0 16.1 - 56.8 30.5 9.8 11.8 - 48.0 28.0 BDL 11.8 -

17 1 - 02-02-2023 66.0 36.1 14.5 21.5 - 59.7 34.3 7.1 10.6 - 57.9 34.3 6.1 9.7 - 
18 4 - 05-02-2023 73.4 40.4 14.0 19.5 - 63.1 38.3 10.6 12.2 - 54.0 32.5 BDL 11.0 - 
19 8 - 09-02-2023 78.2 42.9 14.0 22.0 - 63.8 37.9 11.3 13.9 - 54.0 32.3 BDL 11.0 - 
20 11 - 12-02-2023 75.7 45.2 16.4 18.6 - 62.5 34.6 10.6 14.8 - 60.8 36.2 BDL 11.9 - 
21 15 - 16-02-2023 71.3 41.2 12.2 13.1 - 65.9 36.4 8.7 14.8 - 47.9 26.0 7.7 9.7 - 
22 18 - 19-02-2023 69.9 38.7 12.7 17.8 - 67.0 35.9 11.4 13.9 - 57.7 34.2 BDL 11.0 - 
23 22 - 23-02-2023 72.4 39.2 12.2 13.5 - 62.4 34.2 7.4 14.0 - 49.2 27.5 BDL 10.1 - 
24 25 - 26-02-2023 65.7 37.9 13.5 16.5 - 55.7 34.2 11.4 14.0 - 48.7 28.3 6.3 11.8 - 

 Minimum 65.3 35.5 12.0 12.7 - 55.7 30.5 7.1 9.9 - 47.9 26.0 BDL 9.3 - 
 Maximum 78.5 46.4 16.4 22.5 - 68.2 38.6 11.4 15.0 - 60.8 36.2 8.1 12.3 - 
 Average 72.3 41.0 13.9 18.2 - 62.3 35.3 9.2 12.7 - 54.2 31.0 BDL 10.9 - 
 98 percentile 78.4 45.8 16.4 22.5 - 68.0 38.5 11.4 14.9 - 60.2 35.8 7.9 12.3 - 
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Environmental Studies (EIA & EMP),Monitoring, Forest Diversion Planning, DPR, Wildlife Management Plan, Hazardous & Safety Studies, RS& 
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CENTRE FOR ENVOTECH AND  

MANAGEMENT CONSULTANCY PVT. LTD. 

CEMCCEMC

An ISO 9001-2015 & OHSAS 45001:2018 Certified Company, Empanelled with OCCL, ORSAC and SPCB of Govt. of Odisha 
Accredited by NABET, QCI for EIA Studies as ‘A’ Category Consultant Organization. Empanelled with PCCF(Wildlife) &CWLW,Odisha 
Enlisted in Construction Industry Development Council (CIDC) established by the Planning Commission (Govt. of India)  
MoEF&CC, Govt. of India, Recognised Environment Laboratory under Environment (Protection) Act, 1986 & NABL Accredited Laboratory 
 

Report no. - CEMC/MMRDL/060323/A2      Issued Date-06.03.2023 

AIR QUALITY TEST REPORT 

Name & Address of the Client  : M/s. JINDAL STEEL & POWER LTD.,ANGUL,ODISHA 

Sampling by    : CEMC’S Representative

Sample Description   : Air 

Sampling duration   : 01.12.2022 to 28.02.2023 
 

 

 

 
Sl. No. Location ®  Raijharah Village Malibandha Village Near JSPL Town Gate 

Date of sampling¯ PM10 

µg/m
3
 

PM2.5 

µg/m
3
 

SO2 

µg/m
3
 

NO2 

µg/m
3
 

NH3

µg/m
3
 

PM10 

µg/m
3
 

PM2.5 

µg/m
3
 

SO2 

µg/m
3
 

NO2 

µg/m
3
 

NH3

µg/m
3
 

PM10 

µg/m
3
 

PM2.5 

µg/m
3
 

SO2 

µg/m
3
 

NO2 

µg/m
3
 

NH3

µg/m
3
 

1 2 - 03-12-2022 63.8 35.0 7.3 10.3 - 70.4 40.9 10.5 10.7 - 74.8 41.8 13.3 24.1 - 

2 5 - 06-12-2022 59.4 35.1 7.3 16.6 - 75.1 42.5 11.1 17.0 - 71.2 41.0 12.3 24.1 - 

3 10 - 11-12-2022 60.9 33.7 10.6 11.8 - 67.0 36.9 10.6 14.2 - 80.1 47.7 14.3 20.5 - 

4 13 - 14-12-2022 69.3 40.5 10.8 11.0 - 64.1 35.4 12.1 14.6 - 78.1 47.5 17.4 22.2 - 

5 17 - 18-12-2022 66.4 37.9 9.6 13.4 - 70.4 39.9 10.0 17.8 - 75.0 43.3 16.9 22.9 - 

6 20 - 21-12-2022 67.2 39.3 9.3 13.1 - 67.8 37.1 9.8 15.8 - 76.3 44.3 15.1 21.3 - 

7 25 - 26-12-2022 65.1 36.7 11.3 12.2 - 74.1 43.8 11.1 11.5 - 80.6 47.7 16.1 17.8 - 

8 28 - 29-12-2022 60.3 36.4 11.1 12.6 - 75.2 42.1 11.1 13.1 - 73.6 44.2 15.1 14.6 - 

9 2 - 03-01-2023 59.7 32.5 9.3 15.2 - 68.3 39.3 10.3 18.6 - 73.2 44.2 15.7 17.3 - 

10 5 - 06-01-2023 61.0 35.1 10.8 16.1 - 62.5 35.1 10.3 16.5 - 70.6 43.3 14.9 23.7 - 

11 10 - 11-01-2023 68.0 37.9 8.1 14.8 BDL 71.9 39.7 9.8 11.0 BDL 77.8 47.0 18.6 20.7 BDL

12 13 - 14-01-2023 62.6 33.5 8.1 12.3 BDL 65.5 37.0 11.2 13.5 BDL 81.0 48.0 18.1 20.3 BDL 

13 17 - 18-01-2023 68.2 39.2 8.3 14.8 - 63.2 34.6 9.8 12.3 - 80.7 46.2 14.5 19.9 - 

14 20 - 21-01-2023 60.6 33.3 10.3 13.1 - 72.5 41.9 10.1 16.1 - 70.9 42.8 13.2 21.1 - 

15 25 - 26-01-2023 65.0 35.6 10.8 16.5 - 68.1 40.3 11.5 17.3 - 76.8 43.3 14.9 19.0 - 

16 28 - 29-01-2023 63.9 35.4 10.5 13.5 - 66.0 35.4 11.0 18.6 - 80.1 45.0 18.4 23.7 - 

17 2 - 03-02-2023 62.8 35.6 7.4 11.0 - 71.8 41.3 11.4 15.6 - 76.7 44.3 18.3 22.0 - 

18 5 - 06-02-2023 65.1 36.2 9.5 10.1 - 70.9 38.9 9.8 12.7 - 82.2 47.1 16.9 24.5 - 

19 9 - 10-02-2023 66.7 40.9 9.8 14.8 - 71.5 39.2 11.6 13.5 - 78.6 44.3 14.8 15.6 - 

20 12 - 13-02-2023 68.7 37.8 10.0 17.3 - 69.1 37.2 11.6 14.0 - 81.0 45.8 16.9 23.3 - 

21 16 - 17-02-2023 68.7 37.5 10.6 15.6 - 65.3 36.7 11.6 12.3 - 78.1 47.1 18.5 23.7 - 

22 19 - 20-02-2023 65.9 37.5 9.8 10.6 - 68.9 40.4 10.3 16.9 - 74.4 43.3 18.2 24.9 -

23 23 - 24-02-2023 58.5 34.1 10.8 12.2 - 68.0 38.0 11.4 16.5 - 79.0 45.5 16.1 22.0 - 

24 26 - 27-02-2023 61.2 32.6 9.2 15.6 - 71.3 39.6 10.6 15.7 - 80.1 44.8 18.2 16.9 - 

Minimum 58.5 32.5 7.3 10.1 - 62.5 34.6 9.8 10.7 - 70.6 41.0 12.3 14.6  

Maximum 69.3 40.9 11.3 17.3 - 75.2 43.8 12.1 18.6 - 82.2 48.0 18.6 24.9  

Average 64.1 36.2 9.6 13.5 - 69.1 38.9 10.8 14.8 - 77.1 45.0 16.1 21.1  

98 percentile 69.0 40.7 11.2 17.0 - 75.2 43.2 11.9 18.6 - 81.6 47.9 18.5 24.7  
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Environmental Studies (EIA & EMP),Monitoring, Forest Diversion Planning, DPR, Wildlife Management Plan, Hazardous & Safety Studies, RS& 

GIS, Baseline Survey, Hydrological & Geological Studies, Socio-economic Studies, DGPS & ETS Survey. 
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CENTRE FOR ENVOTECH AND  

MANAGEMENT CONSULTANCY PVT. LTD. 

CEMCCEMC

An ISO 9001-2015 & OHSAS 45001:2018 Certified Company, Empanelled with OCCL, ORSAC and SPCB of Govt. of Odisha 
Accredited by NABET, QCI for EIA Studies as ‘A’ Category Consultant Organization. Empanelled with PCCF(Wildlife) &CWLW,Odisha 
Enlisted in Construction Industry Development Council (CIDC) established by the Planning Commission (Govt. of India)  
MoEF&CC, Govt. of India, Recognised Environment Laboratory under Environment (Protection) Act, 1986 & NABL Accredited Laboratory 
 

Report no. - CEMC/MMRDL/060323/A3      Issued Date-06.03.2023 

AIR QUALITY TEST REPORT 

Name & Address of the Client  : M/s. JINDAL STEEL & POWER LTD.,ANGUL,ODISHA 

Sampling by    : CEMC’S Representative

Sample Description   : Air 

Sampling duration   : 01.12.2022 to 28.02.2023 
 

 

 

 
Sl. 

No. 
Location ®  Barodia Village  Nisha Village 

Date of sampling¯ PM10 

µg/m
3
 

PM2.5 

µg/m
3
 

SO2 

µg/m
3

NO2 

µg/m
3
 

NH3 

µg/m
3
 

PM10 

µg/m
3
 

PM2.5 

µg/m
3
 

SO2 

µg/m
3
 

NO2 

µg/m
3
 

NH3 

µg/m
3

1 3 - 04-12-2022 63.0 37.2 13.1 13.9 - 69.2 39.6 7.8 15.0 - 

2 6 - 07-12-2022 68.8 39.7 11.8 18.2 - 73.7 42.1 9.0 17.8 - 
3 11 - 12-12-2022 71.1 39.2 12.3 15.4 - 66.2 38.4 8.3 17.0 - 
4 14 - 15-12-2022 63.3 37.2 12.1 13.0 - 64.9 37.1 11.8 15.4 - 
5 18 - 19-12-2022 69.4 38.8 11.8 15.8 - 70.4 40.1 8.8 16.2 - 
6 21 - 22-12-2022 61.1 34.2 13.3 19.0 - 68.7 41.6 11.6 12.7 - 
7 26 - 27-12-2022 66.3 36.3 12.8 19.0 - 77.1 44.3 8.3 16.2 -

8 29 - 30-12-2022 66.0 36.2 11.8 18.2 - 70.3 41.2 7.0 16.2 - 
9 3 - 04-01-2023 67.6 37.6 13.0 18.2 - 75.2 45.7 8.8 15.6 - 

10 6 - 07-01-2023 70.7 40.6 10.8 19.1 - 67.3 38.0 7.8 15.6 - 
11 11 - 12-01-2023 71.9 40.2 13.2 19.0 BDL 66.0 38.9 9.3 13.1 BDL 
12 14 - 15-01-2023 64.6 37.0 12.5 12.7 BDL 64.5 34.6 7.8 12.7 BDL 
13 18 - 19-01-2023 70.0 39.5 12.7 20.3 - 76.4 44.2 12.0 13.1 - 
14 21 - 22-01-2023 72.5 38.7 12.0 13.1 - 70.8 38.9 7.6 13.1 - 
15 26 - 27-01-2023 72.5 38.4 13.2 19.9 - 72.0 41.6 7.3 18.6 - 
16 29 - 30-01-2023 61.5 36.3 11.7 19.9 - 67.2 35.9 11.8 14.4 - 
17 3 - 04-02-2023 69.2 40.2 13.2 19.0 - 63.8 35.9 8.7 16.1 -

18 6 - 07-02-2023 60.6 35.9 11.6 18.6 - 68.7 38.0 7.9 18.2 - 
19 10 - 11-02-2023 64.1 37.4 11.1 12.7 - 71.2 40.3 7.1 14.4 - 
20 13 - 14-02-2023 63.5 35.8 12.4 18.2 - 63.4 36.4 7.1 13.1 - 
21 17 - 18-02-2023 71.4 42.4 11.3 11.4 - 76.5 41.4 6.9 17.3 - 
22 20 - 21-02-2023 67.8 40.5 13.2 19.0 - 74.6 43.2 7.4 17.4 - 
23 24 - 25-02-2023 67.5 39.1 11.1 15.2 - 73.7 43.1 11.1 19.1 - 
24 27 - 28-02-2023 70.5 39.8 13.2 14.8 - 69.7 38.7 9.3 16.5 - 

Minimum 60.6 34.2 10.8 11.4 - 63.4 34.6 6.9 12.7 - 

Maximum 72.5 42.4 13.3 20.3 - 77.1 45.7 12.0 19.1 - 
Average 67.3 38.3 12.3 16.8 - 70.1 40.0 8.8 15.6 - 

98 percentile 72.5 41.6 13.3 20.1 - 76.8 45.1 11.9 18.8 - 
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Environmental Studies (EIA & EMP),Monitoring, Forest Diversion Planning, DPR, Wildlife Management Plan, Hazardous & Safety Studies, RS& 
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CENTRE FOR ENVOTECH AND  

MANAGEMENT CONSULTANCY PVT. LTD. 

CEMCCEMC

An ISO 9001-2015 & OHSAS 45001:2018 Certified Company, Empanelled with OCCL, ORSAC and SPCB of Govt. of Odisha 
Accredited by NABET, QCI for EIA Studies as ‘A’ Category Consultant Organization. Empanelled with PCCF(Wildlife) &CWLW,Odisha 
Enlisted in Construction Industry Development Council (CIDC) established by the Planning Commission (Govt. of India)  
MoEF&CC, Govt. of India, Recognised Environment Laboratory under Environment (Protection) Act, 1986 & NABL Accredited Laboratory 
 

Report no. - CEMC/MMRDL/060323/A4      Issued Date-06.03.2023 

AIR QUALITY TEST REPORT 

Name & Address of the Client  : M/s. JINDAL STEEL & POWER LTD.,ANGUL,ODISHA 

Sampling by    : CEMC’S Representative

Sample Description   : Air 

Sampling duration   : 01.12.2022 to 28.02.2023 
 

 

 

 

 
Sl. No. Location ®  Core Zone (R&R Colony) Near Sana Mahitala Village Hariatala Village 

Date of sampling¯ CO (mg/m
3
) CO (mg/m3) CO (mg/m3)

1 01 - 02-12-2022 0.687 0.354 0.138 

2 04 - 05-12-2022 0.501 0.259 0.171 

3 09 - 10-12-2022 0.506 0.294 0.283 

4 12 - 13-12-2022 0.575 0.398 0.171 

5 16 - 17-12-2022 0.517 0.284 0.297 

6 19 - 20-12-2022 0.602 0.374 0.138 

7 24 - 25-12-2022 0.538 0.289 0.138 

8 27 - 28-12-2022 0.522 0.229 0.283 

9 01 - 02-01-2023 0.480 0.408 0.129 

10 04 - 05-01-2023 0.565 0.384 0.208 

11 09 - 10-01-2023 0.666 0.234 0.283 

12 12 - 13-01-2023 0.512 0.423 0.255 

13 16 - 17-01-2023 0.522 0.398 0.119 

14 19 - 20-01-2023 0.586 0.234 0.311 

15 24 - 25-01-2023 0.522 0.403 0.115 

16 27 - 28-01-2023 0.464 0.393 0.316 

17 01 - 02-02-2023 0.634 0.458 0.171 

18 04 - 05-02-2023 0.559 0.408 0.250 

19 08 - 09-02-2023 0.575 0.274 0.283 

20 11 - 12-02-2023 0.528 0.299 0.255 

21 15 - 16-02-2023 0.506 0.408 0.339 

22 18 - 19-02-2023 0.458 0.403 0.115 

23 22 - 23-02-2023 0.639 0.239 0.288 

24 25 - 26-02-2023 0.591 0.408 0.344 

 Minimum 0.458 0.229 0.115 

 Maximum 0.687 0.458 0.344 

 Average 0.552 0.344 0.225 

 98 percentile 0.677 0.442 0.342 
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Environmental Studies (EIA & EMP),Monitoring, Forest Diversion Planning, DPR, Wildlife Management Plan, Hazardous & Safety Studies, RS& 
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CENTRE FOR ENVOTECH AND  

MANAGEMENT CONSULTANCY PVT. LTD. 

CEMCCEMC

An ISO 9001-2015 & OHSAS 45001:2018 Certified Company, Empanelled with OCCL, ORSAC and SPCB of Govt. of Odisha 
Accredited by NABET, QCI for EIA Studies as ‘A’ Category Consultant Organization. Empanelled with PCCF(Wildlife) &CWLW,Odisha 
Enlisted in Construction Industry Development Council (CIDC) established by the Planning Commission (Govt. of India)  
MoEF&CC, Govt. of India, Recognised Environment Laboratory under Environment (Protection) Act, 1986 & NABL Accredited Laboratory 
 

Report no. - CEMC/MMRDL/060323/A5      Issued Date-06.03.2023 

AIR QUALITY TEST REPORT 

Name & Address of the Client  : M/s. JINDAL STEEL & POWER LTD.,ANGUL,ODISHA 

Sampling by    : CEMC’S Representative

Sample Description   : Air 

Sampling duration   : 01.12.2022 to 28.02.2023 
 

Sl. 

No. 
Location ®  Raijharah Village Malibandha Village Near JSPL Town Gate 

 Date of sampling¯ CO (mg/m
3
) CO (mg/m

3
) CO (mg/m

3
) 

1 02 - 03-12-2022 0.300 0.459 0.541 

2 05 - 06-12-2022 0.417 0.441 0.536 

3 10 - 11-12-2022 0.458 0.500 0.724 

4 13 - 14-12-2022 0.241 0.401 0.591 

5 17 - 18-12-2022 0.441 0.468 0.48 

6 20 - 21-12-2022 0.388 0.432 0.663 

7 25 - 26-12-2022 0.452 0.410 0.558 

8 28 - 29-12-2022 0.446 0.468 0.503 

9 02 - 03-01-2023 0.329 0.504 0.508 

10 05 - 06-01-2023 0.429 0.450 0.519 

11 10 - 11-01-2023 0.376 0.437 0.719 

12 13 - 14-01-2023 0.452 0.468 0.536 

13 17 - 18-01-2023 0.352 0.482 0.802 

14 20 - 21-01-2023 0.435 0.405 0.525 

15 25 - 26-01-2023 0.364 0.468 0.541 

16 28 - 29-01-2023 0.452 0.414 0.785 

17 02 - 03-02-2023 0.229 0.437 0.636 

18 05 - 06-02-2023 0.358 0.428 0.558 

19 09 - 10-02-2023 0.417 0.473 0.503 

20 12 - 13-02-2023 0.358 0.468 0.625 

21 16 - 17-02-2023 0.347 0.441 0.519 

22 19 - 20-02-2023 0.370 0.446 0.458 

23 23 - 24-02-2023 0.229 0.468 0.796 

24 26 - 27-02-2023 0.247 0.414 0.686 

Minimum 0.229 0.401 0.458 

Maximum 0.458 0.504 0.802 

Average 0.370 0.449 0.596 

98 percentile 0.455 0.502 0.799 
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Environmental Studies (EIA & EMP),Monitoring, Forest Diversion Planning, DPR, Wildlife Management Plan, Hazardous & Safety Studies, RS& 

GIS, Baseline Survey, Hydrological & Geological Studies, Socio-economic Studies, DGPS & ETS Survey. 
 

Regd. Office: Plot No.-522/3458, Near Utkal Hyundai, Opposite Apex College, Pahal, Bhubaneswar-752101, Odisha, 
India, Mobile: 9861032826 

E-mail- cemc_consultancy@yahoo.co.in, cemc122@gmail.com, website: www.cemc.in. 
 

Laboratory At: Plot No. 800/1274, Johal, Pahal, Bhubaneswar-752101, Odisha, India, Mobile: 7752014842  
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CENTRE FOR ENVOTECH AND  

MANAGEMENT CONSULTANCY PVT. LTD. 

CEMCCEMC

An ISO 9001-2015 & OHSAS 45001:2018 Certified Company, Empanelled with OCCL, ORSAC and SPCB of Govt. of Odisha 
Accredited by NABET, QCI for EIA Studies as ‘A’ Category Consultant Organization. Empanelled with PCCF(Wildlife) &CWLW,Odisha 
Enlisted in Construction Industry Development Council (CIDC) established by the Planning Commission (Govt. of India)  
MoEF&CC, Govt. of India, Recognised Environment Laboratory under Environment (Protection) Act, 1986 & NABL Accredited Laboratory 
 

Report no. - CEMC/MMRDL/060323/A6      Issued Date-06.03.2023 

AIR QUALITY TEST REPORT 

Name & Address of the Client  : M/s. JINDAL STEEL & POWER LTD.,ANGUL,ODISHA 

Sampling by    : CEMC’S Representative

Sample Description   : Air 

Sampling duration   : 01.12.2022 to 28.02.2023 
 

Sl. 

No. 
Location ®  Barodia Village  Nisha Village 

 Date of sampling¯ CO (mg/m
3
) CO (mg/m

3
) 

1 03 - 04-12-2022 0.493 0.394 

2 06 - 07-12-2022 0.463 0.387 

3 11 - 12-12-2022 0.533 0.377 

4 14 - 15-12-2022 0.511 0.453 

5 18 - 19-12-2022 0.529 0.449 

6 21 - 22-12-2022 0.560 0.348 

7 26 - 27-12-2022 0.493 0.360 

8 29 - 30-12-2022 0.493 0.444 

9 03 - 04-01-2023 0.516 0.370 

10 06 - 07-01-2023 0.538 0.432 

11 11 - 12-01-2023 0.524 0.377 

12 14 - 15-01-2023 0.480 0.344 

13 18 - 19-01-2023 0.511 0.372 

14 21 - 22-01-2023 0.573 0.458 

15 26 - 27-01-2023 0.498 0.375 

16 29 - 30-01-2023 0.568 0.406 

17 03 - 04-02-2023 0.511 0.456 

18 06 - 07-02-2023 0.546 0.382 

19 10 - 11-02-2023 0.573 0.396 

20 13 - 14-02-2023 0.458 0.379 

21 17 - 18-02-2023 0.542 0.372 

22 20 - 21-02-2023 0.555 0.372 

23 24 - 25-02-2023 0.520 0.453 

24 27 - 28-02-2023 0.573 0.387 

Minimum 0.458 0.344 

Maximum 0.573 0.458 

Average 0.523 0.398 

98 percentile 0.573 0.457 
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Environmental Studies (EIA & EMP),Monitoring, Forest Diversion Planning, DPR, Wildlife Management Plan, Hazardous & Safety Studies, RS& 

GIS, Baseline Survey, Hydrological & Geological Studies, Socio-economic Studies, DGPS & ETS Survey. 
 

Regd. Office: Plot No.-522/3458, Near Utkal Hyundai, Opposite Apex College, Pahal, Bhubaneswar-752101, Odisha, 
India, Mobile: 9861032826 

E-mail- cemc_consultancy@yahoo.co.in, cemc122@gmail.com, website: www.cemc.in. 
 

Laboratory At: Plot No. 800/1274, Johal, Pahal, Bhubaneswar-752101, Odisha, India, Mobile: 7752014842  
E-mail: cemclab@yahoo.in 

 

 

CENTRE FOR ENVOTECH AND  

MANAGEMENT CONSULTANCY PVT. LTD. 

CEMCCEMC

An ISO 9001-2015 & OHSAS 45001:2018 Certified Company, Empanelled with OCCL, ORSAC and SPCB of Govt. of Odisha 
Accredited by NABET, QCI for EIA Studies as ‘A’ Category Consultant Organization. Empanelled with PCCF(Wildlife) &CWLW,Odisha 
Enlisted in Construction Industry Development Council (CIDC) established by the Planning Commission (Govt. of India)  
MoEF&CC, Govt. of India, Recognised Environment Laboratory under Environment (Protection) Act, 1986 & NABL Accredited Laboratory 
 

Report no. - CEMC/MMRDL/060323/A7      Issued Date-06.03.2023 

AIR QUALITY TEST REPORT 

Name & Address of the Client  : M/s. JINDAL STEEL & POWER LTD.,ANGUL,ODISHA 

Sampling by    : CEMC’S Representative

Sample Description   : Air 

Sampling duration   : 01.12.2022 to 28.02.2023 
 

 

 

Location Date of Sampling Pb 

(µg/m3) 

As 

(ng/m3) 

Ni 

(ng/m3) 

BaP 

(ng/m
3
) 

C6H6 

(µg/m
3
) 

Core Zone 

(R&R Colony 

16-17/01/2023 BDL BDL BDL N.D N.D 

19-20/01/2023 BDL BDL BDL N.D N.D 

Near Sana Mahitala 

Village 

16-17/01/2023 BDL BDL BDL N.D N.D 

19-20/01/2023 BDL BDL BDL N.D N.D 

Hariatala Village 16-17/01/2023 BDL BDL BDL N.D N.D 

19-20/01/2023 BDL BDL BDL N.D N.D 

Raijharah Village 17-18/01/2023 BDL BDL BDL N.D N.D 

20-21/01/2023 BDL BDL BDL N.D N.D 

Malibandha Village 17-18/01/2023 BDL BDL BDL N.D N.D 

20-21/01/2023 BDL BDL BDL N.D N.D 

Near JSPL Town 

Gate 

17-18/01/2023 BDL BDL BDL N.D N.D 

20-21/01/2023 BDL BDL BDL N.D N.D 

Barodia Village 06-07/02/2023 BDL BDL BDL N.D N.D 

10-11/02/2023 BDL BDL BDL N.D N.D 

Nisha Village 06-07/02/2023 BDL BDL BDL N.D N.D 

10-11/02/2023 BDL BDL BDL N.D N.D 

Authorized Signatory   Seal of Laboratory 

ANNEXURE : VI Contd..

  Note: BDL of Pb<0.01 µg/m3; As<0.1 ng/m3; Ni<3.2 ng/m3 

 N.D: Not detected * BDL: Below Detection Limit  

: A-54 :
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Date: Wednesday, Feb 14 2024

Time: 12:14:35 PM

Station: Talcher Coalfields,Talcher - OSPCB
State: Odisha
City: Talcher
Parameter: Benzene
Average Period: 24 Hours
From: 01-10-2022T00:00:00Z 00:00
To: 31-12-2022T12:17:59Z 00:00

Prescribed Standards 0-5

Exceeding Standards NA

Remarks

From Date To Date Benzene (ug/m3)

01-10-2022 00:00 02-10-2022 00:00 0.0

02-10-2022 00:00 03-10-2022 00:00 0.0

03-10-2022 00:00 04-10-2022 00:00 0.0

04-10-2022 00:00 05-10-2022 00:00 0.0

05-10-2022 00:00 06-10-2022 00:00 0.0

06-10-2022 00:00 07-10-2022 00:00 0.0

07-10-2022 00:00 08-10-2022 00:00 0.0

08-10-2022 00:00 09-10-2022 00:00 0.0

09-10-2022 00:00 10-10-2022 00:00 0.0

10-10-2022 00:00 11-10-2022 00:00 0.0

11-10-2022 00:00 12-10-2022 00:00 0.0

12-10-2022 00:00 13-10-2022 00:00 0.0

13-10-2022 00:00 14-10-2022 00:00 0.0

14-10-2022 00:00 15-10-2022 00:00 0.0

15-10-2022 00:00 16-10-2022 00:00 0.0

16-10-2022 00:00 17-10-2022 00:00 0.0

17-10-2022 00:00 18-10-2022 00:00 0.0

18-10-2022 00:00 19-10-2022 00:00 0.0

19-10-2022 00:00 20-10-2022 00:00 0.01
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Date: Wednesday, Feb 14 2024

Time: 12:14:35 PM

20-10-2022 00:00 21-10-2022 00:00 0.0

21-10-2022 00:00 22-10-2022 00:00 0.0

22-10-2022 00:00 23-10-2022 00:00 0.0

23-10-2022 00:00 24-10-2022 00:00 0.0

24-10-2022 00:00 25-10-2022 00:00 0.0

25-10-2022 00:00 26-10-2022 00:00 0.0

26-10-2022 00:00 27-10-2022 00:00 0.0

27-10-2022 00:00 28-10-2022 00:00 0.0

28-10-2022 00:00 29-10-2022 00:00 0.0

29-10-2022 00:00 30-10-2022 00:00 0.07

30-10-2022 00:00 31-10-2022 00:00 0.0

31-10-2022 00:00 01-11-2022 00:00 0.0

01-11-2022 00:00 02-11-2022 00:00 0.0

02-11-2022 00:00 03-11-2022 00:00 0.0

03-11-2022 00:00 04-11-2022 00:00 0.0

04-11-2022 00:00 05-11-2022 00:00 0.0

05-11-2022 00:00 06-11-2022 00:00 0.0

06-11-2022 00:00 07-11-2022 00:00 0.0

07-11-2022 00:00 08-11-2022 00:00 0.0

08-11-2022 00:00 09-11-2022 00:00 0.0

09-11-2022 00:00 10-11-2022 00:00 0.0

10-11-2022 00:00 11-11-2022 00:00 0.0

11-11-2022 00:00 12-11-2022 00:00 0.0

12-11-2022 00:00 13-11-2022 00:00 0.0

13-11-2022 00:00 14-11-2022 00:00 0.0

14-11-2022 00:00 15-11-2022 00:00 0.09

15-11-2022 00:00 16-11-2022 00:00 0.34

16-11-2022 00:00 17-11-2022 00:00 0.0

17-11-2022 00:00 18-11-2022 00:00 0.04
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Date: Wednesday, Feb 14 2024

Time: 12:14:35 PM

18-11-2022 00:00 19-11-2022 00:00 0.15

19-11-2022 00:00 20-11-2022 00:00 0.7

20-11-2022 00:00 21-11-2022 00:00 0.26

21-11-2022 00:00 22-11-2022 00:00 0.0

22-11-2022 00:00 23-11-2022 00:00 0.0

23-11-2022 00:00 24-11-2022 00:00 0.0

24-11-2022 00:00 25-11-2022 00:00 0.0

25-11-2022 00:00 26-11-2022 00:00 0.03

26-11-2022 00:00 27-11-2022 00:00 0.33

27-11-2022 00:00 28-11-2022 00:00 0.37

28-11-2022 00:00 29-11-2022 00:00 0.0

29-11-2022 00:00 30-11-2022 00:00 0.0

30-11-2022 00:00 01-12-2022 00:00 0.0

01-12-2022 00:00 02-12-2022 00:00 0.0

02-12-2022 00:00 03-12-2022 00:00 0.0

03-12-2022 00:00 04-12-2022 00:00 0.0

04-12-2022 00:00 05-12-2022 00:00 0.0

05-12-2022 00:00 06-12-2022 00:00 0.0

06-12-2022 00:00 07-12-2022 00:00 0.14

07-12-2022 00:00 08-12-2022 00:00 0.3

08-12-2022 00:00 09-12-2022 00:00 0.38

09-12-2022 00:00 10-12-2022 00:00 0.2

10-12-2022 00:00 11-12-2022 00:00 0.44

11-12-2022 00:00 12-12-2022 00:00 0.11

12-12-2022 00:00 13-12-2022 00:00 0.07

13-12-2022 00:00 14-12-2022 00:00 0.04

14-12-2022 00:00 15-12-2022 00:00 0.11

15-12-2022 00:00 16-12-2022 00:00 0.15

16-12-2022 00:00 17-12-2022 00:00 0.4
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Date: Wednesday, Feb 14 2024

Time: 12:14:35 PM

17-12-2022 00:00 18-12-2022 00:00 0.34

18-12-2022 00:00 19-12-2022 00:00 0.15

19-12-2022 00:00 20-12-2022 00:00 0.11

20-12-2022 00:00 21-12-2022 00:00 0.18

21-12-2022 00:00 22-12-2022 00:00 0.23

22-12-2022 00:00 23-12-2022 00:00 0.21

23-12-2022 00:00 24-12-2022 00:00 0.39

24-12-2022 00:00 25-12-2022 00:00 0.37

25-12-2022 00:00 26-12-2022 00:00 0.54

26-12-2022 00:00 27-12-2022 00:00 0.3

27-12-2022 00:00 28-12-2022 00:00 0.39

28-12-2022 00:00 29-12-2022 00:00 0.07

29-12-2022 00:00 30-12-2022 00:00 0.12

30-12-2022 00:00 31-12-2022 00:00 0.3

31-12-2022 00:00 31-12-2022 12:17 0.17

792



Date: Wednesday, Feb 14 2024

Time: 12:19:20 PM

Station: Hakimapada, Angul - OSPCB
State: Odisha
City: Angul
Parameter: Benzene
Average Period: 24 Hours
From: 01-10-2022T00:00:00Z 00:00
To: 31-12-2022T12:22:59Z 00:00

Prescribed Standards 0-5

Exceeding Standards NA

Remarks

From Date To Date Benzene (ug/m3)

01-10-2022 00:00 02-10-2022 00:00 None

02-10-2022 00:00 03-10-2022 00:00 None

03-10-2022 00:00 04-10-2022 00:00 None

04-10-2022 00:00 05-10-2022 00:00 None

05-10-2022 00:00 06-10-2022 00:00 None

06-10-2022 00:00 07-10-2022 00:00 None

07-10-2022 00:00 08-10-2022 00:00 None

08-10-2022 00:00 09-10-2022 00:00 None

09-10-2022 00:00 10-10-2022 00:00 None

10-10-2022 00:00 11-10-2022 00:00 None

11-10-2022 00:00 12-10-2022 00:00 None

12-10-2022 00:00 13-10-2022 00:00 None

13-10-2022 00:00 14-10-2022 00:00 None

14-10-2022 00:00 15-10-2022 00:00 None

15-10-2022 00:00 16-10-2022 00:00 None

16-10-2022 00:00 17-10-2022 00:00 None

17-10-2022 00:00 18-10-2022 00:00 None

18-10-2022 00:00 19-10-2022 00:00 None

19-10-2022 00:00 20-10-2022 00:00 None
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Date: Wednesday, Feb 14 2024

Time: 12:19:20 PM

20-10-2022 00:00 21-10-2022 00:00 None

21-10-2022 00:00 22-10-2022 00:00 None

22-10-2022 00:00 23-10-2022 00:00 None

23-10-2022 00:00 24-10-2022 00:00 None

24-10-2022 00:00 25-10-2022 00:00 None

25-10-2022 00:00 26-10-2022 00:00 None

26-10-2022 00:00 27-10-2022 00:00 None

27-10-2022 00:00 28-10-2022 00:00 None

28-10-2022 00:00 29-10-2022 00:00 None

29-10-2022 00:00 30-10-2022 00:00 None

30-10-2022 00:00 31-10-2022 00:00 None

31-10-2022 00:00 01-11-2022 00:00 None

01-11-2022 00:00 02-11-2022 00:00 None

02-11-2022 00:00 03-11-2022 00:00 None

03-11-2022 00:00 04-11-2022 00:00 None

04-11-2022 00:00 05-11-2022 00:00 None

05-11-2022 00:00 06-11-2022 00:00 None

06-11-2022 00:00 07-11-2022 00:00 None

07-11-2022 00:00 08-11-2022 00:00 None

08-11-2022 00:00 09-11-2022 00:00 None

09-11-2022 00:00 10-11-2022 00:00 None

10-11-2022 00:00 11-11-2022 00:00 None

11-11-2022 00:00 12-11-2022 00:00 None

12-11-2022 00:00 13-11-2022 00:00 None

13-11-2022 00:00 14-11-2022 00:00 None

14-11-2022 00:00 15-11-2022 00:00 None

15-11-2022 00:00 16-11-2022 00:00 None

16-11-2022 00:00 17-11-2022 00:00 None

17-11-2022 00:00 18-11-2022 00:00 None
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Date: Wednesday, Feb 14 2024

Time: 12:19:20 PM

18-11-2022 00:00 19-11-2022 00:00 None

19-11-2022 00:00 20-11-2022 00:00 None

20-11-2022 00:00 21-11-2022 00:00 None

21-11-2022 00:00 22-11-2022 00:00 None

22-11-2022 00:00 23-11-2022 00:00 None

23-11-2022 00:00 24-11-2022 00:00 None

24-11-2022 00:00 25-11-2022 00:00 None

25-11-2022 00:00 26-11-2022 00:00 None

26-11-2022 00:00 27-11-2022 00:00 None

27-11-2022 00:00 28-11-2022 00:00 None

28-11-2022 00:00 29-11-2022 00:00 None

29-11-2022 00:00 30-11-2022 00:00 None

30-11-2022 00:00 01-12-2022 00:00 None

01-12-2022 00:00 02-12-2022 00:00 None

02-12-2022 00:00 03-12-2022 00:00 None

03-12-2022 00:00 04-12-2022 00:00 None

04-12-2022 00:00 05-12-2022 00:00 None

05-12-2022 00:00 06-12-2022 00:00 None

06-12-2022 00:00 07-12-2022 00:00 None

07-12-2022 00:00 08-12-2022 00:00 None

08-12-2022 00:00 09-12-2022 00:00 None

09-12-2022 00:00 10-12-2022 00:00 None

10-12-2022 00:00 11-12-2022 00:00 None

11-12-2022 00:00 12-12-2022 00:00 None

12-12-2022 00:00 13-12-2022 00:00 None

13-12-2022 00:00 14-12-2022 00:00 None

14-12-2022 00:00 15-12-2022 00:00 None

15-12-2022 00:00 16-12-2022 00:00 None

16-12-2022 00:00 17-12-2022 00:00 None
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Date: Wednesday, Feb 14 2024

Time: 12:19:20 PM

17-12-2022 00:00 18-12-2022 00:00 None

18-12-2022 00:00 19-12-2022 00:00 None

19-12-2022 00:00 20-12-2022 00:00 None

20-12-2022 00:00 21-12-2022 00:00 None

21-12-2022 00:00 22-12-2022 00:00 None

22-12-2022 00:00 23-12-2022 00:00 None

23-12-2022 00:00 24-12-2022 00:00 None

24-12-2022 00:00 25-12-2022 00:00 None

25-12-2022 00:00 26-12-2022 00:00 None

26-12-2022 00:00 27-12-2022 00:00 None

27-12-2022 00:00 28-12-2022 00:00 None

28-12-2022 00:00 29-12-2022 00:00 None

29-12-2022 00:00 30-12-2022 00:00 None

30-12-2022 00:00 31-12-2022 00:00 None

31-12-2022 00:00 31-12-2022 12:22 None
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